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been received
Vasan: —

Motion of Thanks

from Shri 8. S

“Under article 101(4) of the
Constitution, I humbly request I

may be granted leave of absernce
* * * becaue of my illness.”

Is it the pleasure of the House
that permission be granted to Shri
S. S. Vasan for remaining absent
from all meetings of the House
during the current session?

No hon. Member dissented.

Permission to remain absent is

granted.

St

RE AWARD OF KUTCH TRIBUNAL

{7 TRATLT (ST H2W) =,
@ us fagw wom 8 oo aEl
gyt qgr St o | owE"e ®oOsf
T ot of5adl S &7 a1 ;e & i wer
qdy off ¥ A 41 € AT FE I A
fF wd@aT F5 F @Ay ¥ S gufAvE
friig g eg e ITH AT g | o TToUHo
A8 3 TuW WAl & gAW F @A
w3 gu 7% T & [H 9 qg wewerw
dafory & fqd ST T a1 9 A g9
% 0y ¥ ¥ i @ "9y At g
gafaoia & & fasg &1 A1 § SEm
fiF e WA ST FY TAqEATET O 39E
freg faawIfeFT  HIZET & T
SAC AR GUIREARC I

MR. CHAIRMAN: Her attention
will be drawn to it. Now we take up
the Motion of Thanks on the Presi-
dent’s Address. Mr. Kaul,

an — . 1

MQTION CF THANKS ON THE
PRESIDENT'S ADDRESS—
continued ee aw

)

SHRI M. N. KAUL (Nominated):
Mr. Chairman, Sir, I address myself
this morning tg one ayspec? of our
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foreign policy, namely, Vietnam. The
President in his Address has stated
that the most dangerous of the sour-
ces of conflict and tension lie in Viet-
nam and West Asia. He said: “Gov-
ernment are conyinced that the tra-
gic conflict in Vietnam can only be
resolved by political and not by mili-
tary means. Government have, there-
fore, consistently appealed for an
unconditional stoppage of the bomb-
ing of North Vietnam as the first
step towards a peaceful settlement.”
Now, my submission, Sir, is that this
phrase “stoppage of bombing of North

[THE DEruTY CHAIRMAN in the Chair.}

Vietnam” hag created a great deal of
confusion. In the past when Prime
Minister Nehru addressed this House
and the other House on international
questions, tlie phrase that he wused
and the pnlicy that he advocated in
areas where tfension was prevailing
and where war-like steps were being
taken, was that there should be a
“cease-fire.” The correct aproach to
the problem would have been for the
Government of India to have stated
that there should be an immediate
cease-fire and that it should be fol-
lowed up by a conference of all the
parties con<erned in this matter,

Having made my position clear on
that point, I wish to draw your atten-
tion to certain remarks made by U.S.
D2fence Secretary, Mr. McNamara
bafore the Senale Committee in
Washington, a report of which
appeared in “The Times”, of London
recently, WHe gtated:

“The facts that there are few
really important tergets left un-
bombed in North Vietnam and that
the couniry's economy is largely
agrarian inake is unlikely that any
increased bombing could czuse
North Vietnam to collapse.”

Then, he goes on to say,

“The American bombing of the
North has so far put out of actionx:
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about 70 per cent of the country’s
electricity  generating  capacity;
most of the large oil depots have
. been destroyed, but imported diesel
generators are providing all essen-

. tia] electrical services and the

. North Vietnamese have been able
to meet their minimum fuel
needs .........

Most, if not all, of the indus-
trial output lost through the Ame-
rican bombing has been replaced
by imports from Russia and
China . . "

Those who have watched the trends
of developing opinion in America are
now quite clear that there is almost
a universal feeling in that country
that it was a mistake on the part of
the American Government to have
landed troops in Vietnam and fought
land battles with Asian peoples. That
mistake is admitted. But the tragedy
is that no steps are taken to correct
that first mistake. Instead, the old
policy of hombing North Vietnam out
of existence is being pursued more
vigorously than ever before, In this
connection, I would like to point out
that the United States has not cal-
culated the historical traditions of
the Vietnamese people. They have
been an unbeatable race, as it were.
Neither China nor America can supp-
ress them, By their recent offensive,
they have shown that they could
overnight, as it were, attack as many
as 39 provincial capitals and more
than 70 district capitals in the entire
region of South Vietnam. Now it is
clear that there is no question of
defeating the Vietnamese, I would
like to use the word “Vietnamese”,
and not North Vietnamese”, because
I consider that it is an issue bet-
ween the people of Vietnam as a
whole and the United States. The
Americans are now clearly admitting
that it is impossible to defeat them
in the conventiona] sense. You may
resort to unlimited use of American
resources and defeat them in the long
run in those areas which they have
now occupied. But they will revert
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to the jungles and from there they
will fight to the last man. That point
has now been driven home completely
in America but still they are going
on with their old policy, 1 read in
the papers this morning that Presi-
dent Johnson was in consultation
with the ex-President, Mr. Eisen-
hower, for over six hours bu{ they
saw no solution. If you analyse the
American opinion, they are almost
unanimous in their own minds, whe-
ther clearly expressed or not, that
somehow they should get out of this
trouble spot. The only thing that
is holding up immediate action is the
question of prestige, that the Ame-
rican prestige will fall, that it wil]
be said all over the world “Here is
a small country like Vietnam that
could withstand the entire might of
America.” 1 suggest that our Gov-
ernment should take up this malter
and pursue it more vigorously than
has been done hitherto, if not on
military grounds, at least on humani-
tarian grounds, because it is a tragic
phenomenon, Whom are they de-
fending? Are they defending Asians
or are they containing China? If
they are containing China, that will
not prove a good proposition, if they
succeed in destroying a bulk of the
Vietnamese people by prolonging this
war, because I feel that the Viet-

namese people themselves are a
bulwark against the expansion of
China in this region. The time has

now come when you should unite
Vietnam, come to the conference table
and settle the issue and give up all
false notions of prestige. I recall
here the words which Mr. Churchill
used when he was the Prime Minis-
ter in peacetime at the time of the
Egyptian crisis. There was a great
feeling in the Conservative Party
that Churchill was taking a soft line
in regard to the then situation in
Egypt. Churchill came to the House
and defended his action and in that
statement he used a famous expres-
sion when he said “You cannot sup-
port prestige by folly”. I think that
clearly applies to the American
approach today. It is clear that they

(3.
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are lost, as it were, in the jungles
of Vietnam and they see their folly
but are unable to correct the tragic
situation because their prestige comes
in the way. Surely the American
prestige is not such a brittle pheno-
menon that it will vanish inte thin
air if they take g correct line on
Vietnam. T recall that I was in
England as a student at the time
when the Irish negotiations were
going on, De Valera at that time
said that he will not negotiate on any
basis except that Ireland should be
a Republic. Lloyd George replied
that he was not prepared to negotiate
on any basis except that Ireland
should be a Dominion. There was no
settlement on the basis of negotia-
tions. Ultimately De Valera used a
phrase which has become famous in
diplomatic history. He said “Our
respective positions have been stated
and understood, We are coming to
London.” The respective positions of
America, of Vietnam and of all the
parties are on record. There is no
question of laying down any pre-
conditions. The issue is that there
should be immediately a conference
without conditions of any kind what-
soever and the entire issue should be
hammered out at that conference. The
issues can be hammered out pro-
vided the Americans do convey their
decision to Vietnam that they will by
arrangement withdraw their troops
from Vietnam, That assurance should
Ye given. I do not for a moment
suggest that Americans should march
out of Vietnam one fine morning.
What I suggest is that they should
meet at a conference table and a
Phased programme of the withdrawal
of American troopg should be drawn
up and the entire Vietnam as was
envisaged by the Geneva Agreement
of 1954 should be reunited under a
common leader.

I feel this is perhaps the last
experiment that a European or an
American power will land troops in
Asia, Mr. Eden fried that in 1956
when he landed in conjunction with
France troops in Egypt and that was
as it were the last adventure of the
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British Empire, Similarly, I feel
that having regard to their experi-
ence, ag we watch the American
public opinion, at no time in future
will they ever land American troops
and go into battle with an Asian
country. That  policy, whoever
thought of it, was a tragic policy, it
has yielded no dividends and Ame-
rica is in deep waters over the whole
matter. Therefore we should use
our best efforts in whatever way it
is possible to impress upon the Ame-
rican ‘Government the sheer neces-
sity because of the situation that has
now arisen to come to terms with
the Viethamese people. Now the
Americans themselves admit that
such 5 defeat as they have suffered
in various areas in South Vietnam
would not have been at all possible
it the sympathy of the people of
South Vietnarn had been with the
American point of view. It is now
apparent that the police, the civilian
population and other elements help
in various ways the forces from
North Vietnam, Vietcong or what-
ever you may call them. We have
got to look at it from that point of
view that this mess has to be cleared
up and the issues should not be con-
fused by various arguments which
have mo relevance, for instance, by
remaining in Vietnam the Americans
are containing China, That I think
has now been proved to be a falla-
cious argument. I am not suggesting
for a moment that they should dis-
card their theory quickly of their
presence in the waters of the Pacific
and other positions that they occupy.
All that I say is that presence in
certain strategic areas is one thing
and direct intervention by foreign
troops and American troops in an
Asian country fis samething which
has miserably failed. Except troops
from South KHorea and some Austra-
lian troops and some token forces
from New Zealand, there are no
other troops from any country who
are fighting with the Americans.
Madam, I repeat that the sole issue
now after all these military conflicts
and all kinds of conflicts has boiled
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down to the issue of prestige. In
order to butlress prestige all kinds
of argument; are being advanced. A
policy has failed. They should clear-
ly confess that it has failed and it is
no use pouring limitless resources
into Vietnam. Look at it. What is
the result? All kinds of complica-
tions have arisen for America in the
economic field because large resources
are being plown up. They are not,
therefore, able to aid the impoverish-
ed regions of the earth This Viet-
nam war has not only bad conse-
quences for Vietnam. It is having
consequencer. all over the world for
Asian, African and other developing
countries, because the American re-
sources gre being consumed in war-
like endeavours when these 1esources
could have been utilised for giving
constructive aid to Asian, African
and other countries. I feel that what-
ever uittle prestige, if at all, Amercia
will lose in coming to terms with
Vietnam, thesy will gain greater
prestige and glory in the years to
come, if they decide to stop this war
and the resources thus saved are
utiliseg for cleveloping the other re-
gions of the world. Thank you.

o\ gt I ()« wEeE
& gt = g frare fral & gemEme
FETE T oEWNEA wear § 1 asgefa
e Y faatw 12 w=afr 1968 &Y
Hog ¥ ST aeHl AT A 2 7 A
o foor ag Aretha Wi e
T ATAFTY & | ATT 9 § 29 5T9Y
qT qFq #T qov faw A 7 genw
¥ difeq, aaffl & sfy d&&r we
F gU T@ HAAT (RATE W HGAT
qT & weg 93w ® g% 99 gHEAT FI ALY
¥ gFar fyad giem #@) wmwt %
= & w gfomt A afg g3 ¢ ek
gfom sy oy &\ wew =AW H sy
AHERE A F gL A1G 71 S goaar
g€ § o gumfvg gEER gl

X for w2, o farg avg & AT
TAT & S SUNIR & forw gg T
g & ghmgau &0 & fau e
frgam e foam war & | W), A
F oo o ¥ fag gfom & | 49
FBT 7 AT A A TF AG oG G
qEE W F qu FaAr S w1 T
FEAT, I TIT & @9 FEAT IAE
faq dwa =gl ?

THE DEPUTY CHAIRMAN: You

can continue after lunch. The House
stands adjourned till 2 p.m.

- The House then adjourned
for lunch at one of the
clock.

The House reassembled after lunch
at two of the clock. The DEPUTY:
CHaiRMAN in the Chair. . .o

v

A% wETIT g q ° AEHET STHHTIT
weEan, § &g @ oar & wew
e # S gfeawaant &g
3, SEF @A W AE S A
agifs el & fgfw & 7€ g,
frey 4 fa% 7g 97T FgH § ¥ wA T
ol ST GIFT I AT TLHIL SN SEY
agl &1 WA Fl, ACTHEART Fl,
THEA AT WA Tl §, I
aram ggar & fF 9 sgfed & W
g1 @l T SEIC FT L AT §
AT gieomt &1 qamar g2 & | Famande
#r frfe &7 | &t gfkeml &t frem
t gmaT T 98 § 5 9@ st
g, v gt & fF O &1 i aaeE
weiafrefa fem &, awr SRy
&, SO ST GAATS AR gR W IW
fae s f.afe fea fF sammdw
g g

\e
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Y ®o Hlo q@A (WA waW) :
AT yToRT ag WA g 5 A
Fi 0T FT 9N FFewa A FT M
1S AT 5y wew qRW ATHIT A T
@AEF EHT fRar & 7

w1 WEE ] aee ¥ wife-
Frr &, & aY giewrdl 1 ara w8 @
gV 32 Q@ wdlfs a9, 348
A FLEH FS A5 FE W@ 7, A A1 /AT
A % @ &1 & 4R 3747 & 9Aqq
FAT Fgar g fo wamandter w1 fogfaa
&1 gl 9 fa afcfegfadt § air#r)
qF FATE A | I AQET F OO0 qAT
&Y, @gTw Agr, afg & 1 av s
for Avw 34T WeE FT Gr g 1 o
TARY IR X G FAT IART G Ay
HEE T@I | FATELARE FL A AT
wgg 9FAT Fr g | aifw ghesrdi A Sy
UHT T 2 SR O @ ¥ A1aq FY
qF AR FIE & GHF ATAT A0 I
g Th | 3 H g gEEg & q9T &r
FEAT AF E | ¥ § ARG A 7AW
Fg 3 A § oAl F aforr
TAGT Haeqr & o7 T4 & | W9
Ffeatfaat Y ara e & § q1 78 Fgar
T g 5 gefoal #r feadr femufa-
fodr & soeir anfearfaat & =&
miefe w1 Twa wQ@ g,
METET & BATGT TG WA, Hifs-
et ¥ Afeewdw & ag AFA |
g Th AT USH qE § 99T A |
e § gfewal & i wradr eana
¥t amwfaq #¢ wwr § | b e
q & weE Agear g

&t & frdeq men f 39 A oam |
fr o8 g7 & v & gfgam AR
qB g F [AE H, Fg AT
F9 A T TH AT ITHT I FRL <
T AU S| ST TR A
T g AT Fgt (6T ITH1 G FT [
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T AT 9% | qU, STENmlE Agea,

T FEEE NI H qF ghewat & fan
FIT TG HTF AIT F1 377847 ZHIT 1

ug U T FAM FT ILTELT
gt fagm #r o =fay ) fagw

¥ 7Ar3i8 wI AY T@EThe gE Ar FAr

AT | TRA FAT wAAEZ F QAN
gfeadi & wa ¥ 9 uF Sfade 94y
Taem & gfewd g a1 Wfew 51T a8
HIRATT HALFY, HAF-IF HT AHY,
71 a1 fage & sfeaq #faqz fafaex
T | Fw5 gfewa ffaz fafaex
F ART TT TE TAT | AT AT TZT KA
FI TIAT AT AT ZFAAT AT IR TIF
FX T faar, I§ a5 AT 99 faa
fF gaaeia @vF G4 @ F O wq
Fraa foim # f#faqe § v o el
F1 faerar W@ & A $9 F FH OF o
Sy fave T ) a7 o 98 2 gw
&1 3T T I I ATTH GIAR T
Trear g f5aw 7 ag gar a7 9o f
g s § gfem ooy w1 s
Ay 2 |

AEAGT ITAAT HEEAT, H
# 39 WIT AGHT T AMHAT FAT
wrgar § F 3 faat wrg & amfs
FM F FTAA g4 AL F AT @ & A
favg @t afkfegfq f a e Sr F 2
ﬁtrcgcrﬁrrrg”raaﬁ?ﬂwmmﬂgﬂ‘r
L FIAT § FF AEAYT T -
T FT AT THANT & T @

mm@ﬁ|ﬁtﬁwg%m'

T fer "R wEed T 999 9aAql
qX AT IAT F AqEAT B AT qS FI
fa=me w21 AT g7 a«g AN F o
HWT%TﬁaﬂTH%ﬁWW%R
A &7 §IA TAEX | .

AT HY T & (A8 gH RS
afoqw AT g SR T4T 39 w5 ®9

%
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%) HEEIT T
q FIq0 B FAT FH AL UST F
wiFqaet aF ¥ a5 g aFq & |

wEefr WA ¥ @ & e

firay & fir v #1 aar + gy T8g
FImF §) AT 7 TS 7
ZT qT I T AT &Y wHOGT /R AT
snfe e &1 A e, gt & AT
¥ qrr fF 9w & fraar & wf
IAHT FEEHAE & AR T TR F fawg
F AT B | AT T gH WIT A
¥ 7g 1 "W € fF e qureEy
T T & AN @ar gAT Ifg
9y § | A A9 qEEETT I
T fa od frgra & T &
¢ fr v " sg-afaed” #1 o
famame & @9 wHF § AR JIAR
T & |

ZATY HwmHT q% g @A q47
gar 8 1 gay afefefa & 1 o < T-
T FUFAT A1 T fgafawas wir
& 9w 5 e @ F1 s A,
T gwid, et sew g
T A T A IUERA § TFET
=7 Y 91 T=41 FT Qs § A 93 |
T Grafadl F1 99 TA 9% THa
ggamar 1§ 1§ a1 I qeaei &
AT FIAT ARAT § FOF 1@ AR
9% W AR Q8 FEf AR qedt &
HEART 7 3 S AET qFFAAaT FT 52
FI F ATEAT B AR T FR

o1 fem Tl ¥ eeifas sferar
fasqmias 31 g SEH AR d Hg A
FX F3 TE gFA AR AQ fvw g
FHT TR HIT 0% & €7 § @dr
T @ 1 g qE T e 9w g
qfyaeit drer ¥ fRAiF 14w &y

Wi fagmst & fmn & B oA | wfafa v aodt & o @ o Ry

[ RAJYA SABHA ] on President’s Address

TN I TE B #4798 Javfas
Al 1 gEwEn 98 =y S !
foramai #v 7w wifrwre & fF 7 wew
¥ 95 F¢ durfas AfF & freft axare
BT AR X a1 R FIT A <
I 9w T far frumaw W@y
TIUT T @ € 999 W ¥ gl
Tl AT AT AT F TGAT B &) @R
faermr & 1 Framast gro fem
A qORET ISt &1 g7 gmT
fo=ar @7 fawg & o wa g w Y
TF W Tiar & fa=me wwar =nfeg
& for & foarrst 3w #war F
S samamm #R fow ¥ fasg
Fr5 AT T8 fFar o) g ¥
gfaaT # Jurfas ST | wqETET
foer @ ofedy w1 ool
FRO G A & qeF W F oWl E
afdferfs aga 3@ a% fe W
frrr FF w1y axre 7 18 awf
§ 78 fem sar wfiw w9 g0 uw
AL 7 T WIE 71§ a1 T f
IR I FCHT Y T HH7e7 Ay
F1 TZETT F (08 A F I [T G T FC
FL TF U TN B qOX WS F q@F
F far s @ | S 1 w7 o0
AT & 1 § R F A s A
FF & G a7 fagre oy a0y & qore
afgdeT ¥ gET @R swar &
s faer g s

afeqq FATT 7 q go THo GIHIT
A1 3% ToHFE § AE ANGT FFT
g I SWTET S g1 o, THREErEr
FE ¥ T AER g T fF IR ¥
TF TF ARTE avacd h1 qeaaT a7
T T TF AR AT 7 AL T@T H37
¥ AIEr T oAwT w9 § ) et g
T HT TGS AT 9ar #7718 fradr
T AT F Franfaat & ara gy
[IIEY | T fgR F I9T wRw
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AT TAT | T TR Y A F sy
F FAGAT TN FT ST AW FT qHAT
& A agd W s w1 g w7 AT dA7
g FET S qHAT & | gW gX T A
dafrer alEr o w3 @Y war
afeq | o 9 B dafew q0F
F TR S WG UF I g1 ¥ TF
TST F FHET T w1 g faar
HR FAL AT &1 TR FTT @Y
o g fau A 919 FT G I
W & gL AN 7 & & wdw
g A a5 faula s =7 faear-
SEEE- S

LRI S ER R C R i
TAT | FET ARy |

WY RgAIT g @ d W fime
AR | UG F AGT FAW ¥ OEE
afed &1 (AT gEwEEar g | O OF
afed ® 799 W9 Ffawar @K w9-
AEA & T § T 9 FT FTF &1 Q0
T FAT AT |

oy feg T faae w1 o oy
ArgTEv AFATE T aer g1 1 §
q 7 qr |l F7 7= FA WA
T At & fFatr T ogawr w5
T AT FT TEIAAT TZATT & | AT
gfayr Gar @ & fF fedy g &
AT F)| T gAEr & | FE AT
FAF ST AT AT § IqY AT T 1 9T
AT w7 FE wfers @
AT HINT FT AFL FTFAA IN L SAHT
qraq e s = rfer SR sfeTen
& W g ax gmea fwar S afey
7 f& mmosmn & waR ) gfaae
HIT FHA FTAARL FT A0 1 A7
$r oF 78 |1 @ & B v fRw &
T & 9 & fFEY e 9T s
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TE 7Y 3a% fay gEEr O, A Wi
T AT AN ] F A w7 ford
TF—feedr et ST AT TITST
afs wislt & gra s gwEs A,
fery & g fordy e ooy wR SR
qGE F ZT AT AT GHAA qTe
R

IR Y QAT F7 5T T g9 3G
av o & fF 1950-51 7 35 &9 WEFTY
T 6,267 fAfaaT 4 3 [@FT 1967
68 ¥ 36,058 fafaaw g1 1@ #R A-
Irg W VT 1950-51 W 1,541
fafera & § a@ #< 8,342 fafeaT g7
T T e gy e F & fea
FET AR, T qOHR A & !
HIT gHT FHTX GFqW AT T 1950-51

| SIgT Combined Revenue expend ture Of
the Centre, States and the Umon Terri~

tonies & H¥a{ non- ceve'oywrntal irterest
¥ 5087 AT AT I3 FT 196768
¥ 25,023 fafqad &1 T qaT SARAHER
T N 2,175 fafqaa g 9@ FT 17,341
faf v @ og | W@ WG aer Safd
99 4T 9% Wr & |

qre By war 3w & | B AR
sfma & amF i 4g0 fafaaT
uFs & fralr 390 faafim Twe 9fF 9T
& 9aw g e 1 w9 90 fafawT UFE
qfF #1 SqeTS a0 A1 A
HWE FT qEEATH FT g9 (AFE A
agaﬁwmﬁagﬁm%;

gfrq el &1 AEEqw &F
feroft fagre afely afrslt e AR
ol ST & | WIS TF SO T gy
3 g W uhew fww AT A
HEAYFITE ) T Tg 29 ETE F S
Ao Fa 7 qgfenidagi§ 9%

AR fret g A ey aAE At | 6 sufewy § At ARl AW A
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s

{Time bell rings)

# o fadz & o gam v amgan
B 9 @ F ga: wezafy w@Ea &
afd s SFE AT g e wfa
YA & ST FT ARG FLATE, A4
& AT AR FT AN ATHIGT FHIAT
Wgar g fr 3T g FmmETSEaT W]
ez fae qedl A7 AR oA § qar
q3 faa gfesm, arfzaray sl #7 7
1 GTF I I HT aoY 98 ford gasl
T FFC FT ATH FHC G T A FY
ST AT fAEE T A FFY A
FHET FT g6 FL4 & @19 A9 @ a9
qFHT F AT KT ATH JW T ISPAT AT
IF | wAAE |

THE DEPUTY CHAIRMAN: Mr.

Banka Behary Das. Fifteen minutes
please.

SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman,
in the Address of the President we
find no positive steps advocated by
him to gsee that all those areas that
are either 1vith  Pakistan or with
Peking China are reoccupied by India.
There are two methods for regain-

ing those areas, number one by
peaceful  negotiations, and number
two by force. As far as peaceful

negotiations sre concerned, we know
that Pakistan or China is not in a
mood to carry on j/a dialogue with
us, I mean g purposeful dialogue, so
that the territorial integrity of this
country is preserved, As far as the
second aspect of the question is con-
cerned, the President of India, in his
Address, has not spelt out at all the
positive steps that the Government

[ RAJYA SABHA | on President’s Address
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of India wants to take in the coming
months and yearg to see that all
those areas, which are still under
the occupation of Pakistan or China,
are recovered. In lthis connection I
want to mention about the Kutch
dispute and the Award that has been
given now. Now the Award has
created a stir not only in Gujarat
but throughout the country, and it
seemg from the statements of the
Prime Minister in the Congress Par-
liamentary Party meeting and also
in the other House that she is think-
ing in terms of accepting that Award.
Now this Government within these
twenty years has failed to preserve
the territorial integrity of this coun-
try. I am not going into all those
aspects regarding Pakistan or Kash-
mir or China, but here I am more
interested about this Kutch sward. I
am astonished to hear from the
Prime Minister who in a statement
has said that perhaps the Praja So-
cialist Party is a little bit soft as
regards acceptance of this Award. I
may say from the floor of this House
that the P.S.P. is not prepared {o ac-
cept the decision of the International
Tribunal, In this connection I want
to refer to certain books which will
help us in clarifying the position,
and to make up our mind. Angd it
seems arguments are being advanced
in this country from the Treasury
Benches and also from certain per-
sons, who are very important and
have their place in this country, that
the Award of the Tribunal must be
accepted as we were committed to
setting up of the tribunal. But I
want to plead here that the Award
of the Tribunal is not of ‘a manda-
tory character. India is free either
to accept it or to reject it, and in
this connection I want to quote from
a famous book “International Arbi-
tration—Law and Practice” by J. L.
Simpson and Hazal Fox—it is on
page 250 of the book—where they
have gaid

“The general rule that judgment
or award of an international tribu-
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~ nal is final and pinding upon par-

ties is, subject 1o qualification,
universally accepted, but it may
on certain specific grounds be

treateqd as null gnd void.”

Tt further goes on to say that a
judgment or an award is void, “if
the tribunal has clearly exceeded the
bounds of jurisdiction conferred
upon it expressly or by implication.”
Leaving mside other political leaders,
the Prime Minister in the course of
her statement has clearly stated
that the Tribunal set up to go into
the dispute had exceeded the bounds
of jurisdiction and that political as-
pects, to a certain extent, had in-
fluenced its decision. And here Mr.
Chagla yesterday in the course of
his speech also said that certain en-
claves which were under India had

- been granteq to Pakistan according

to this Award because of geographi-
cal considerations, Here I want to
plead with the Government that the
Tribunal set up on the basis of com-
mon consent of Pakistan and India,
of course under pressure from the
British Government, had clearly ex-
ceeded its limijts. It had also gone

beyond the reference made to it. The -

Tribunal had no jurisdiction to con-
sider political aspects. It is not a
political body. It was not a neutral
body brought into look to the pre-
servation of peace in this sub-conti-
nent, It was a body brought in just
1o demarcate the boundary accord-
ing to the old maps. They were
only to demarcate the boundary
between India and Pakistan as far
as Sind and Kutch areas are con-
cerned. So beyond that scope this
International Arbitration Tribunal
had no power. It had no power to
go into other gspects. I am told that
in the Award it has been categori-
eally mentioned that in the interest
M preservation of peace, they were
going to say that this part of the
territory should go to Pakistan. But
there is no question of the Tribunal
being concerned with the question
of the preservation of peace in this
area because they are only concerned

[ 22 FEB. 1968 |

on President’s Address 1712

with the very limited question of
demarcation of the boundary.

Two arguments have been given.
One is that they base their decision
on the old maps with India and Pakis-
tan about the territories called Kutch
and Sind. The other argument or
basis that is mentioned in the Award
is that there was some intensive
activity on the part of Sindhis in this
area of 300 square n:iles. We did not
refer that matter to the Tribunal or
ask whether the  Sindhi people of
Pakistan had intensive activity in
those areas. That was not the con-
cern of the Arbitration. The Tribunal
was clearly going beyond its scope
when they referreq to the enclaves.
and to the question of preserving
peace in this area. Their only limited
function was to judge acccrding to
the old maps that were there either
in the possession ¢f Pakistan or in the
possession of India and tc demarcate
the boundary and to categorically slate
whether these 300 sq- miles should be
with India or Pakisfan. Madam Depu-
ty Chairman, here I see that the Gov-
ernment of India has expressed its
resentment to a certain extent because
it has stated that the Tribunal had
gone beyond its scope. I bank on the
authority—that I referred to. 1 can
bank on other books on the subject
of international tribunals and I can
say that this Award has gone beyond
the references given to the Tribunal
and so it is absolutely null and void
and India is free to reject the
Award. I want to plead with the
Government to reject this Award.
In this connection I want to refer
to another book It is by L. Oppen-
heim on “Disputes, war and Neutra-
lity” volume II. On page 28 and 29
of that volume it has been stated: _

“There seems to exist no provi-
sion of a general nature for solu-
tion of controversies arising out of
allegation of a party that an arbitral
award has been rendered in excess
of the powers conferred upon the
arbitrator and is therefore null and
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[Shri Banka Behary Das]
void.... There is nothing inherent
in the nature of arbitral awards to
render them final, beyond possibili-
ties of appeal.”

I am basing my arguments upon these
authorities to show that this Award
of the Internmational Tribunal is abso-
lutely null and void and is not
binding on India. Madam Deputy
Chairman, beyond that I am pot go-
ing to say anything just now about
Kutch.

Next I would like to say that in the
President’s Address nothing specific
has been mentioned about the foreign
policy of the Government. The
Address only states that they are
having good relations with the differ-
ent countries of the world, whether
they be the Soviet bloc or America
or Germany or France or England.
But I want to plead here that it is
high time that India thought of deve-
loping its Asian policy., There was a
time, a glorius era, when India got
some stature and that was soon
after her attaining jndependence, That
stature was there when India con-
vened the Asian Conference which
was held in Delhi. To a certain ex-
tent that stature was there when we
had the Bandung Conference also.
But after the Asian Conference and
the Bandung Conference this stature
of India had gone away, it had gone
down throughout the world, Whether
we admit it or not, that is the posi-
tion. We have to admit that posi-
tion. We are not equal to the Soviet
Union or England or America in any
way. Our image has gone down and
to a certain extent it has been tar-
nished not only because of cur failure
to give a clear-cut foreign policy
either in the U. N. or in the Secu-
rity Council but also because of the
fact that we have not been able to
handle the internal affairs of the
country in a proper manner. The
moment a railway wagon is burnt,
the moment a railway station is
burnt, the moment a name plate is
demolished, the moment a car which
carries number of plate of interna-
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.tiOnal numerals is destroyed, the
image of India is also to a certain

extent destroyed. The moment we
got with a begging bow] to other
countries to bring food for the mil-
lions in this country, and that too
after twenty years of independence,
the image of India is tarnished. The
moment we cannot take g proper
attitude of neutrality and nom-invol-
vement either in the affairs or Vietnam
or in the affairs of West Asia, our
image to g certain extent is tarnished.
I am not going into all these aspects
here and now. But one thing I want
to say. India should be satisfied with
this position, Her gld image cannot
be recreated in the world, India’s
image cannot be properly created in
the world unless India is militarily
strong and also economically strong.
But till we reach that position we
must be satisfied with having very
friendly relations with our neighbours
and with developing an Asian policy
of our own.

Madam Deputy Chairman, as you
know, after these 20 years a vacuum
is being created in the Asian conti-
nent. The Britishers are gradually
winding up their whole show from
Asia because of their economic difficul-
ties. They are also going to quit Singa-
pore and Malaya. Of course, the Ame-
ricans are trying to fill this vacuum
that is being created. But I know
they will not be able to fill up this
vacuum that is now being created in
this continent. I say this because the
nationalism that has grown up in
these countries of Southeast Asia and
other regions will not tolerate any
outside power, whether it be the im
perialists or the Communists, to come
and fill this vacuum. So, the attempt
of India should be to develop friendly
relations with the other Asian coun-
tries so that all these powers, whe=
ther of the Communists or the im-
perialists, may not come and fill up
this vacuum. Is India prepared to
play that role? If India is not pre-
pared to play that role, then I again
warn the Government that China
which is the greatest contender in
this area will fill up this vacuum,

(%3
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She is trying to fill up this vacuum.
Of course, dquring the last one or two
years she has got a set-back. China
got a set back in the East African
countries. China has already got a
set-back in West Asia and in Cam-
bodia and in other countries also,
But China is always trying to create
its own sphere of influence go that it
can become an alternative force and
fill the vacuum that is creategq now
because of the withdrawal of the
British and because of the failure of
the Americans who will have to beat
a hasty retreat from these regions.
So the only question that arises now
is this. When psychologically the
Asian nations  are prepared, when
psychologically the South East Asian
countries have developed an anti-
Chinese feeling for the last one year,
when the situation in Indonesia has
changed, when the situation in Cam-
bodia has changed, when the situation
in Siam is going to be changed, it is
now for India to take up the leader-
ship; not leadership as a big brother
or an elderly brother which other
countries always dislike because we
know in this world even smal] nations
with a few millions also think them-
selves to be as great as either India
or USSR or America. When I say
that we will have to fill up this
vacuum I do not say that we should
fill up this vacuum as a big brother
or as an elderly brother but along
with other countries who are irying
to be non-aligned, who are not going
to play a subservient role to either
of these powers, we should sit to-
gether both at governmental level and
also at the people’s level and we
should try to see that we all become
friends and fill up this vacuum so
that either the Americans or the Com-
munists whether of the Russian
brand or of the Peking brand, or the
Britishers do not stage come-back
and fill up the vacuum. And this
can only be done if India develops
hn Asian policy of its own and tries
to have friendly relations with all
these countries. I would again say
here that the President’s Address
ought to have spelt out all these as-
pects of our foreign policy so that
India which is already in an inferior
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position in this world can at least
play its role in the Asian continent, so
that all these countries in the Asian.
continent can be friended and we
along with them live in peace in this-
continent, Thank you.

o "7 AFW (IFT W)
AACAT STINIIRT WEIedT, Teafd S
F ATy Ft 92 TR Fggy Fae d
T qfon 9T g g fr aga | aweany
qdT & for 3@ afaamr & w5 s
T & | AT F5 e gA g §
T fawewT ufiamr & fF & v
AT 1T AT 9% §1 vl AT FAw
FAT AT &, T @A F7 9% @1 aqas
FAJT AT @T § | AfET gWIL AW F S
HrIE @TT & a7 T FrAwTew F
FEY FI% (6 AL & | A A9y fwEg
g & 6 s 7 @ v % @A FY O
FX | gfe gr ToiRar § faamesl dr
AW F HIL NI AU § g agT SAAT
qAAT § AR T WUTF ¢ 7w
qUT WA AT IHET ZATST Ag Rt
A T FIBAA FTAF @IT, T E@qTENT g
FUA @ AN AR T AHFGT I g
T FX R |

T A g q YW EeTr
& Aw Fr afdeafa ox 1 At ¥ 26
AT BT AT FD FAT I W TRHIRAT
T fem FR AT IEHT Jg A gW amE
fiF FTEAT WX O ST g E | S
AT QRS & ATHT F T AT &
T § 39 AT W www F @ E el
q%E § AEW HEHAE FT W@ A
0T FmEr Sl & A7 oA § F faee
s F i & g fr s | ag e
WA 9EAT TG 8 | SHE #T g,
fraT gT0T gE & ¥ FF T AT §
o gafay & sust fox a8 F& |
R 99 FeAT 1 i gafad ax fear g
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fr Sa%t o7 ¥ 0F agy aer wedAa

SR TR HT T I G Fopar >

a1 fae wfass § g7 goafomw gar
T AT AT & |

g% wfafem | § W1 59
FAFT AR A A TNGATE 14 HEQ
F1 9§ IA9T wAATF § 5 7w g ®
FIT AT Jar T80 T g+ fare
HET F AL ZIATITE AT, TSAGTT &
FTX ACBAT FCAT, ITHT I TG,
ag g9 arar 3@ QfF Afa &7 g7 a9
gareframagi T @E L s /W
TET HQ § T 77 FEA § O g g §
WL q TCIAT FT 79 9% 1 § qaear
gfrem g ¥ § A3 ared drar
IF W) Fog i sy gUsEe &
& afexr AWERT FERAO § W aR

AT & a9 fgaars a3 @ &

TH gAET WA AN |
e & faer gE fagm 1 @imr owy,
IALT TAW AR &« H AT 9% 37
Al T 7 AT Frey gy &, feaw
M TFT W F | TG AT F
BIE HX ITF =T AT qEE §
qFSr T g 1 qr O’ oy ag e
a1gar § % a8 7 st @ geEd
FTH FT IZT ¢ 57T AT FATZ | T
T gfteard w1 a1 g w9 wew @
T | AT gW fawaary #7 A s
& TORRAMF A AT 1 Fg AT A
A AR I A | & et o
i rEmisnizsfiwrg
FHHT AT T H FATE TS AR ATAY-
W F AR ¥ FATE { SN ey
e N AT TG F 1 qg SR fRET
¥ &1 9 Ty ugy W o ¥ qar
FIAF § A GAC AW § s qar FX
eI Magrar wfary g g
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for 3@ @< #7 v 9 F fayr gaTd
TG T O g, WY Wy W
& T welT 7 o7 99T § W A g #
g4 S AET & I T IqT FqGT 8
f qifeam A v1a WX gars dfw
ol g &1 s g e feafa § i oy
FIE TeAT 9E @Al g | wsgafy o ¥
oo gtaarew § w31 & B gw fagar
ATEA & | &9 €T ¥ frggar arg oy & 1
Z9 ® 9ea & wgan | 3 e
GUATT F JTE AT T 715 QT Frarer &
a9 qiweam & frar & faw waw
geraTar | ¥ o fad ag fAae @<
z {5 o A ®Y &F I I HH
AGN 3T AT AT WAFT i gAT AT
TBT TAT T ATA § | AEL F @A
F qFIEA § 48 I 9 § 97 AR
Zafad §0 a1 a8 T g fF o ¥ g
FEAT 2 &1 FIS FIO qAF F TET AT
fr ozt AFaa ¥ fadae AT @,
dfare F7 AR AT g IO AT [
TEGTA &7 AR T & agf o i
1 41 A Aq N g1 g qy ;M
F4t 7 37 yx gy @ fear s
oy qEY g7Fq 4 A FLAD L

gl a ¥ Uwafm SOF
FUAMIT I7 arafas d§9 Fr Agy
# wgw wEwgl frey aw F
gigwag A FOT reir F AT
& fwaan gfiem wic e
qIq &3 ¥ ITHT 0% IF TG 4TI
= g g faw fear 2 AR fa
frr we3l W fm & -

‘g WAk WA aF  F
afyefaa @it =wqgfaa sifaar,
spafan wfmafet AR fed
it Y ogrAneE wgs S
g@R ¥ fag s ofy AR 9w
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w fawg @ &) genfs IR
sufy & fau ag7 3w frear mar 8
q ot R A Sar @ faoaga
F®& FET qHT g1 3 fagw &
o, gar8r =7 auEn w1 9rfEd 39T
gAY WY AEAT F SIeAl gHAT
g A & fafzm 27

o9 FU WEAl 9T AW AR
Fifey + g0 e T wex E f
“grfas wias el s &
foa sqg = A v =1 e
w §7, W} gy | ug W w7 o
fo “agg 3o fFram ) o #
78 qo7 @ 5 @ fermr gak
faest agi @ faor 9w @57 F av
@ gar Fw osw fFoag fRar &
TR FAET §39 7 #1 fFowma
Fearwr  fawnr smeAE @E A
F for f& v Fwmw Ffew Far
N JF & qsAFA I TFANE A
f& ag s =ifgy, 2 7 e
Afgd | A H T TEAANE T OFTE
a9 QAT § S AT gaw 9%
g9 @ FT I8 F2fF 39 awear #7
gH ARl WAd | UTTH qTAY -9
IR W & WIS qfeorrw 2gH
¥ oo1d &, & e GRS
WIE, a@ F w9 WrOE,
qgd g fRAr v @rd, o AR
v fear sm wrg) ¥@g  geAw
TN YT B @ E Aae OF
T A Fear Tgar g—fawe F
gafaw  Fg1 A f& w99 aw
sra—fw 5 awa W &7 9t
gAr I9 Wy Aq g@r fw afraw
g AR 99 ¥ Fo @ gEIR TET
WY AT GAA AR TF g
WA FEE F6 FAS] Ag
UG T @9 HE S° GACAT T
gaaE fEar A ww ) ag
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gAate  Hatem FEWE qafFs fe-
T Fm fRwl & zwe s §
I3 FEW AT FEEAT ;AT FAfET
¥ womdt St oafet §aed wEw
ot &= gy &, N sae o
T & IRQiqd FAET gAT §
g% wigwrl F Hegw fwr g
g, ag wAm § Ag wwr &F IR
gaET Y WY R gHEAT  F;L
gy "wAd | B g weqror fyew
Fr Wifow & wFax a7 s 5 =9
FFN TEA W TH AWAG AEAN
A W, T gEeT q1 9e §,
9 TEF A BT ST A | AW
T 2w w1 Far awar f&am, wEf
ord @ faar, S Jwfar 2
&, TN 9SG § T ag it
1 oAawenm & ot TR agd
@ faa@Es et amr & wedw
g FT ATET | g e
a9 @rg, dF TEAHT A
Targ g1 g, § 9 g fFoaan
qeaWis AW FAH R wON
T 9T BT @ F T F§ AT o
f& zuy ST T F fau F:E
AT g8 7 gl A5 faw agr g,
IS | A1 7% T80, AT H A0S
T I9E A a1 wg A greEr
gF ST RGN T ZAG AT aHIT 00 )
F31 qg o g gET W wwAr
T g1 oy @ TEw % e g
® FT, HAUET, AT O 9T &
Temfr St 7 owow afgwmr §
fow B 0% <A@ gt wal
gwE WY &t Aeg fAeAT 3, weAr Ay
ez faelt A e Ay fawdr ar
AT qIHAAT R @AW gIar |
F ATy o Aearg F oo ag-
g8 HrETEL gAY F fau, IT qT
FA—FT@M e & g | A
TR g FAT A GFT g HWR @A
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F T awy § 5 S@FT g7 A o0
aeEl ¥ A8 X ow wE
NX A guwar 5+ @7 FwOr
gard fF g afml ¥ @O go,
geafag @ni  F 9@ & fag =g
FAT TE T GG AR WG A&
AT gHT | WIS AT F FeEs 9N
FM  WORr wEEEr F @AY AT
F Ja § zafag A A da
3 wM3 aq, T@a A97 T8 O
e dgu—i faedl w1 W Fg
TFT § —agd I ¥ AEan
FA T OASTA F O W A
q9 @ § W ¥ fw g ar 7
gr Wit @M, aaEgar @,
SR I G I v I B
AT oAF WA, 7 AW AR A
@R, g9 AT EFT @ FTE
forr #T ST F 3fee AT § )
20 gTw ¥ ag w9t w1 fawT wrg
frr #m oaw g fF T o
a T T WA, TEAdAE #0 Ag
zax faw oF Fwm @t 2, #9774
Y F g FL Ay T=E Q-
W @Y, | #, |\ 9 foer
# A TAAT  FF AT AT FR |
gt frwme & fr Ttz 2w % R
¥ oy feg & wmEar ¥ R #
o Madag & fgg 7 o fafoax
M ¥ FF AR FT QAT &G
T WREAT I GNEAT FT g aE

gH FT

% gaerg § e afgaror
Fareaas & #15 fo% 7 & faa
F af gt wgfg &1 S el
Y T A AT AW R F33 3¢
wi oaew g gfr g s
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g FOF TEAEE ¥ Iad
T & § 5 o=y fyar frd,
gerith w@ gRrEew @ ogEmoAr
g W, AW wg3 gfF afan F
foor oy o, wfan § fao oy
A TaE A ogdr gz W FH-
FE AT TS &1 TwEer A, S
TAHZ #T AR I, AqTH
FIOT TOT IWTE 1 THTQ FT 797 747
JATT wAT A7) AR FW w7 wfaary
7z gfF Amad F e d wfa-
ager & @ w4t & ooefy
g WTeY W) gHaAg W vl
AN A RE, A W owarsd §
At gar & faqarg ghr 4F AR
¥ oga wT Foar HI wataar
aR F ogE F@r g fah Fs
FAFT BT FT HHIAT  FY @rfax
R I o AfqEed Jg @
I AEE & oSt o dQ
g SaFT SE dAT A9 ST 2
swaf waE agl famdr @i A
feafrz g &, AT 9gdar NF O
g1 o et A agr v fF owama
¥ fFrw @ owe g oA dr frar
FET |

it ol Fga (e AT FAR)
it | -

To I AFTH : ATFZY FT AIA
g & & =wwdr g o wlqa
FaAT AgT AT TAE  gHAT B
AT AT A7)

<

ZEF HNAT IW § TH AT GAEAT
| 20 gl & H= AU 3@l

g
g ff weltgs & & dw Aiig
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fry & | Wi & @ AR

fred ¥ g S agd geEael §
AR FT Ay F dw AR ¥ TP
AT g AT 9T @d & fF oaar
ot 9w | § 3 gweqd gofag A
W Wi F greweEE & oA
qAME &, wHAT W quEar & aa
g § AT gw @I & 5 oew
ETAETIG A B M o - - O et
¥ Fg7 @ G gAfaw g owidr @
6 7% aw 9T #9gr g0 "I qar
T 5 3 9z wT @ wF ) AR A
T E
Iy gea § o fagumt & fag
T TaAAe F few § #E ad af
& T Sfewer e w7 gar A8
Fawdl f5 o gofesr & w9 fog
F grew ST gar fear sy W@t
g -y fer e, #)oSr
gEd-Fed & 9°d  FIW foar s, @
A FEEE G for om0 gy oAy
oo g dEmy W oW §

TF AT GF g7 Y afzay
¥ g FEfwq <t AW ¥—
gEH Afgar way ¥ fag—ag
& AW 1 & oy ag FwEAr = e
ifF 39 @ Feam g TIEE
a% % &) guw s fasmr
1 % Fafeamt § g5 smrgar
2 TP TER-IAX WO gE fexat,
ar g arwa fest fadf o
% oW ' famr ) s gAY gan
I FON F T FEAF LAg qF
ST | gafay ¥ @A gfw
dwEa a° wE F I RRA
FTHH A gy | Fus gEE o
[T g Fugag 5 raddT g@ax
& % WY 9 38 2fF gF gar
FATA 3 5 amF Ay aF w9
AT AW T 9% #ARX FE
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sqfdq AT A a9 g | F qEEAT H(
fygua wEAdE #Y HT I3
FT gETT AT, ATT & @,
AN AR @ W AWEar

affeanfe awr @)

o A ¥ Syawmfq wERAr A
geqere T g fF SER OqE A
fieam ag @ 3@ fawe FWF fag
FT Al 99 @R AW w9 W
i@ iy f&F #Y ST g
feg & ST "W MT A
¥ Ay TH AW FE FLR ASAT
agarg f5 s avradt @@ #
IR qLETL AANR AT FT §F AT
TF XA FEE@EAT 8 | I A
9q Tt Y WEEST FT EA AT
oF qw WG & g 3 ) WK
FAT WOl AGHT WAAT EqAT, HAAT
W AAE @A ql g8 @I a3
FT WAT HIT IERT AFAH FEAT
TaANE & aw B Ag g, Ighue
g #1 #agm T, 5w AF
f& wgw A g gafay & A
Fwar g fr fad At a #
qIET ST Tad Gt § WY aad
¥ fawma w1 § F Arad & T
& fag, wify =Y wr & 9o o=
N 9™, FE AL AT ¥ |

o} AFET TR | TF FAHRIT
Aol 2% 5 qumfas swas
# fag wra av @ g

THE DEPUTY CHAIRMAN: Mr,
Telugu?

SHRI Y. ADINARAYANA REDDY:
(Andhra Pradesh): Madam, may 1
with your permission speak in
Telugu?

THE DEPUTY CHAIRMAN: If you
speak in that language, you must give
the Enghsh script of your speech.
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SHRI Y. ADINARAYANA REDDY:
I shall give it afterwards.

THE DEPUTY CHAIRMAN: You
may pass it on.

SHRI Y. ADINARAYANA REDDY:
All right.

THE DEPUTY CHAIRMAN: He is
going 1o speak in Telugu. I hope
the speech will not exceed fifteen
minutes.

SHRI Y. ADINARAYANA REDDY:
It will not.

*[Madam Deputy Chairman, I rise to
support the Motion of Thanks moved
by my esteemed colleague, Mr.
Mirdha.

The steps the Government of India
are taking to defend our borders
from our enemies deserve all appre-
ciation. But I feel that complacency
is a dangerous thing in the matter of
national security, Hence eternal vigil-
ance is called for regarding the secu-
rity of our nation. Eternal vigilance
not only on the borders but also in-
side the country to curb the fifth
column activities is very essential. We
cannot and should not forget the fact
that agents of Pakistan as well as
Chinese Agents are active in our
country trying to disrupt our economy
as well as endanger our security.
Hence the stress on this aspect of
nationa] security, I am confident that
our Armed Personnel are capable of
defending our country in case of
emergency.

The President’s Address rightly
lays stress on the agricultural pro-
duction aspect. Greater production
can be achieved only by supply of
enough fertilisers and good seed and
enough credit to the farmer. The
farmers like the Jawans are prepared
to undergo any amount of hardships
to produce more in order to feed the

*[1 English translation ¢f the
Telugu speech as given by the hon.
Member.
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/a
nation. But at every level of pro-
curing credit, getting fertilizers in
time the farmer is encountering any
number of difficulties from the
bureaucratic machinery that is con-
trolling the administration today. 1
am glad that now at least the neces-
sity of giving a remunerative price
for the agricultural produce has been
recognised, It is this incentive that
will make the farmer to exert his
utmost to produce more.

t

The latest varieties of high-yield-
ing seed are giving good results,
thanks to the research scientists in
this field. My own experience of
cultivation by my family is that these
high-yielding varieties give us nearly
thrice the produce that we get by
other ordinary seeds.

The Government of India must give
top priority for production and supply
of electric power to the farmers, no
matter what the cost is. Electricity
supply to the farmers should not be
made a matter of loss and profit like
a commercial concern. If we take
any advanced nation like the U.S.S.R.
or America they have given top
priority for expansion of electricity
along with education. Andhra State
is mainly an agricultural State. It
produces rice and supplies to0 other
States also. From 1962 up to today it
has supplied 16 lakhs of tonnes of
rice to the Central Pool. Why then
is it that the Government of India
is mot prepared to spend more money
on the Nagarjuna Sagar Project, so
that mcre foodgrains can Le porduc-
ed? Even in this year’s allocation of
funds to Andhra Pradesh I learn the
Government of India is cutting down
Rs, 20 crores. Is it a penalty for
supplying the much-needed rice? The
Government of India must not cut
this allocation of funds from Rs. 57
crores to Rs. 37 crores to Andhra
Pradesh. Moreover, if the Cenire
can give a loan of Rs. 10 crores per
year purely for the development of
schemes for food production, Andhra
Pradesh can supply one lakn of tonnes
tonnes of rice extra every year than
the preceding year to the Centre.

[\
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gBlladtalm, the country 1s facing any
number of troubles like the Bengal
erisig, the Assam froubles, the border
troubles with Pakistan and China, the
Naga and Mizo troubles, In addition
to all these troubles the language
trouble has done greater damage fo
the entire country. The language
trouble is the creation of certain
fangtical forces both pro-Hindi and
anti-Hindi, Greater responsibility
lies on the shoulders of the Hindi
protagonists because no language can
be forced down the throats of an
unwilling section of the people even
tf they are a small minority and non-
Hindi people are not a small minor-
ity. T am one who believes that we
must have a national language and
that national language can be only
Hindi. But at the same time I can-
not agree with those who want to
give a go-by to English. To say “do
awgy with English” is nothing short
of madness. English i3 a world
language. No: only that., More than
60 per cent of the books on Science
and Technology in the world are in
English according to recent satistics,
with Russian books having 20 per
ceni, and nc other language in the
world has more than 5 per cent of
these books in their own language.
When such is the case, who loses by
decrying English? It is not the
Bnglish language that suffers but it
id we who will suffer by giving up a
wniversal language.

Added to this some people in Hindi
areas went to the extreme by remov-
ing the universal numerals and re-
placing them with Devanagary Nume-
rals. It has been published in some
weeklies that some Central Ministers
also have changed their car numbers
from universal numerals into the
Devanagary numerals.

Then the other extreme 1s the atti-
tude of the Madras Government which
is not acceptable to any of us, Pro-
vocation results in retaliation and it
i3 not good for either side.]

232 RSD.—3
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4BRI B. D. KHOBARAGADE
(Maharashtra): Do you not accept
the three language formula?

SHRI Y. ADINARAYANA REDDY:
1 want that to be implemented.

SHRI B. D. KHOBARAGADE:
What about the resolution passed by
the Assembly?

SHRI Y. ADINARAYANA REDDY: »
1 am talking in Telugu. If I reply
in Telugu, you would not understand.

SHRIMAT! LALITHA (RAJA-
GOPAILAN) (Madras): There is a
Minister who knows Telugu.

THE DEPUTY CHAIRMAN: There
are many Members also who know
Telugu,

SHRI Y. ADINARAYANA REDDY:
Some opposition Members also know
Telugu, '

*[Any language can grow only when
it has the capacity to adopt simple
words from other languages also. If
such simple words like “Railway
Signal” have to be translated into
Hindi or any other language, and
pronounced “Dhumasakata Gamana-
gamana Suchi Lohapatti”, then it is
the limit for language fanatism. If
language is not for understanding one
another, what for is a language?}

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): In which book?

SHRi Y. ADINARAYANA REDDY:
It is the translation that has been
made. : i

SHRI SUNDAR SINGH BHAN-
DARI: Nowhere. (Interruption).

SHRI Y. ADINARAYANA REDDY:.
Please do not interrupt me. Let me
finish. '

[ 1 English translation of the Telugu.
speech as given by the hon Mem-'
ber. :
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*|The crux of the language trm;ble
seems to be regarding the recruit-
ment to the Central Services. Then
{t should not be difficult to solve the
Issue because the Central Government
¢an easily fix the quota of Central
Jobs for each State on an equitable
basis having the population as the
basis. The present issue specially con-
c¢erns the student population very
much in the South and one has to
feal] with them very delicately.
#ence the Government of India must
fake up the issue and see that the
ghree language formula is strictly
impleinented by al States and the
problems of recruiting the Central
Bervices is decided upon as early ns
possible,

Now, Madam, the creation of a new
machinery like Lokpal and Lokayukta
may be good in themselves. But I
wonder what has the present admi-~
nistrative machinery been doing all
these 20 years. We are trying to
¢treate a new administrative machi-
nery to enquire and set right the
wrongs committed by the old bureau-
¢ratic machinery. I doub* very much
whether this will not add to the ul-
ready top-heavy administrative ma-
thinery that we are having, spending
more than 50 per cent. of our nationl
fncome in maintaining it. Today we
ere having more jobs and officers than
the nation can bear. Still in every
department the work is pending. Why
{s it so? We are not going into these
things thoroughly. We are only try-
ing to touch the outer crust of these
problems .and Jifficulties in running
an efficient adminlstration and not
talking the core of the problem.

Only one minute about Vietnam.
3t will be quite appropriate on our
gart to congratulate the nheroic
geople of Vietnam who are fighting for
their freedom against the monstrous

*[] English translation of the
Telugu speech as given by the hon.
Member. ‘ - :

[ RAJYA SABHA ] on President’s Address

and barbaric warlords of America
Even after these recent events and
after fiiteen years or nghuang .f ihe
American militarists do not under~
stand the strong will of the people
of Vietnam to lve a: a iree cuu.try,
then nobody op earth can save the
warlords of America Ifrom going the
way of Hitler and Mussolini, I hope
that Presideat Johnson will reahse
at least now that however big and
powerfu]l an army he might have,
the will of the freedom-loving nation
as a whole cannot ke conquered by
bullets anq bombg alone, It is good
that our Prime  Minister made §t
clear that a solution can be possible
for the Vietham war only when the
Americang stop bomhing uncondi-
tionally and it is a God-sent oppor-
tunity for President Johnson to pull
out of the Vietnam war.}

(The hon. Member there began
(speaking in English) .
One word in English about Sheikh
Abdullah. I have not written it in
my script here. Sheikh Abdullah hus.
peen released now that the emergency
is over and he could not be kept in
detention. That we  undestand.
But today what is the nationality of
Sheikh Abdullah? Is he claiming him-
self to be an Indian citizen? He does:
not claim that he is an Indian national.
It has been recently published—I.
received it tolay and somebody asked
him at an interview, “Are you an
Indian national?” And his reply was.
“I am not going to reply to this ques-
tion”. That means he is not accepting
that he is an Indian national. When
he is not an Indian national, I do not,
see any reason for the Government to
keep him in India at all

THE DEPUTY CHATRMAN: Mrs.
Yashodg Reddy. Tn Telugu?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Madam, it s
rather embarrassing for me to take
the chance immediately atter my

1730
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friend from Andhra Pradesh who has
spoken in Telugu. I must confess
that I am going to speak in English
for ilus simple reason. Whatever 1
want io say, I would like my friends
to understand., And the second rea-
son is why I am going to speak in
English is this, With all the tolerance

taey have they say of my hon. friends-

for all the 14 languages, I could see
their restlessness and impatience
when a Member was speaking in
Telugu,

SEVERAL HON. MEMBERS
no.

SHRI B. K. P. SINHA (Bihar): 1
strongly repudiate this statement.
We were so glad but then our desire
was that that sweef language must
tome also out of a sweet mouth,

SHRIMATI YASHODA REDDY:
Madam, I know that Mr. B, K. P,
Sinha is a very chivalrous man. But
sometimes his chivalry is out of
place. This is not the place for him
to pay a compliment to anybody,
even if it were myself IMadam, at
least deduct two minutes from my

4 time.

' Madam, at the fag end of the four
days’ Debate on the President’s Ad-
dress I do not know what I should

! speak., But whatever is just upper-

* most in my mind about two or three

" problems, I would like to place my

" comments an.

No.

First of all I would like to refer to
“the Rann of Kutch and the Inter-
national Award. I am doing this,
Madam, after two speeches, one, the
brilliant speech of Mr. Chagla yester-
day which was much appreciated
by everybody, and the preference to
it made by Mr. Banka Behary Das.
Madam, we all feel sorry at the re-
<ults of the Award given by the Inter-
national Tribunal and I do feel that
just lke the Kashmir matter the
echo of it is found in Kutch, Both
the times Pakistan in its design and
strategy and the results it got both
the times have been the same. Both

‘[ 22 FEB, 1968 ] on President’s Addresg 1752

the timnes the Government ot India in
its very idealistic state of believing
that justice will be done went to tis
International forums and both i
times our International Judges hawve
been extremely generous in honding
over the property that did not belong
to the othey party, but which belong-
ed entirely to India. Now the gues-
tion is not whether we have Dbeen
wise enough to allow this matter to
go to the International Tribunal. The
time for such a question was at the
time when it was referred 1o e
Tribunal. It was at that time wg
should have said that we should not
go. But Parliament in its wisdom dill
allow the Government ~¢ Tndia 1D
go and place this matter before the
International Tribunal. And, Madam,
when we did go, we absolutely said
that whatever may be the decision,
right or wrong, we are going to abide
by it. .

SHRI SUNDAR SINGH BHAN-
DARI: Even this much has been
said, “right or wrong”. ,

SHRIMATI YASHODA REDDW¢
Maybe the words are not exacliy
these. But we said that whatever may
be the decision we will abide by it.
The only point now to be consider=4
is, should we or should we not accept
this? My feeling 1is that thouzh
morally injustice might have heen
done, today we cannot back out from
it for many reasons. Much as I fexX
that they are giving away a portiom
of our land—and I think I am es
patriotic us my hon. friends on 1M
other side or this side. It hurts m
still for a variety of reasons 1 wou
say we should not wriggle out of

Madam, yesterday the honourabde
Mr. Chagla sald that it is more &
po'itical decision than a judicial de-
cision. Maybe he is right. I think he
is right. But are we to question
whether it is a political decision or &
judicial decision? Once a decision 5
given it is a decision, and we oughl
to have known that we would get only
a politica] decision and not a judicidt
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decision. (Interruption.) Are we
going to compare ourselves with
®Pakistan? Is Pakistan going to be a
-gtandard for us? I leave it to the
- thon'ble Member to decide.

AN HON MEMBER: Are you dis-
tressed?

SHRIMATI YASHODA REDDY: I
am as much worried as you are. Still
I only appeal to my friend to accept

° it, excepting that if there are some

,‘factors which the Government of
India may find after going through the
full award they may place befare

. Par'iament and then we may question
it. Otherwise it is a question of

_morality and international dignity

“and we have to accept tnis interna-
tional decision however distressing it
may be for us.

But, Madam, I would like the Gov-
ernment of India to know that they
have never learnt a lesson. But will
we ever learn it? That is my trouble?
About Kashmir we knew and every-
body cautioned but what did we learn?

.-Second time again we have committed

* the same mistake, At least now let
‘the Government of India realise that
‘hereafter we should rely entirely on
our own strength, economic and mili~
tary, to defend our own frontiers
J.et us not place our just causes gt the
fickle patronage of our International
Tribunal. That is all I have to say in
this connection, Madam.

'

One word about West Bengal. I
welcome the decision of the Gavern-
“ment of India though very belated; it
.should have come much earlier., The
way things were going on in West
Benge! {s no credit to any party. It
was no credit to any Government,
Jt was no credit to our proclaimed
princioles of democracy. Whether it
was the Congress or the other parties,
the way they handled the affairs of
West Bengal has been a matter of
_shame, Madam, I am not here to
Hiscuss the whole background and the
political situation. But I would like
to say one or two things.

[ RAJYA SABHA ] on President’s Address
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Madam, whatever might be said
about the Governor, Mr, Dharmu
Vira, one thing which certain'y hurts
me 15 the way he wag sneaked into
the Legislature to place his Address.
He should have realised that the
things were against him. I am not
saying who is right or who is wrong
But cerfainly it was mnot digmified
for the head of the State to sneak
into the assembly.

SHRI CHITTA BASU (West Ben-
gal): He was over-zealous.

SHRIMAT! YASHODA REDDY: [
am not commenting, It hurts my
sense of dignity and decenry that the
Governor of a State should have
done that, Why I have brought up
this question of West Bengl is because
West Pengal is under the Central
Government.

In this connection 1 would like the
Government and Parliament to censi-
der one point, and that is about the
privileges of the Legislature and the
duties of the Presid.ng Officer. I am
not here to condemn or praise the
actions of the Speaker, I have no
right to do that. But wher Mr. Bhu-
pesh Gupta said, “Here was a man Who
just upheld the princinles of demo-
cracy. Here was a man who did
everything to keep up the banner of
democracy flying”, all that I have got
to say is that I beg to differ from
him The least 1 can say 15 that the
way the Presiding Officer behaved
was not dignified either for the
Assembly or the  Parliamentary
democracy. We have to examune
one or two things here, Tlere one
gentlen,an arrogated to himselt the
powers which were not m him
tn put an end to all the democratic
yrinciples, the working of the
Legislature ard the right of the clec-
ted vepresentatives in the State from
functionmg. Madam I would like the
Government of India and Par’iament
to see whether we can do anything
about it. Here in India the powera of
the Speaker, we know, are more or
less the powers of the Speaker of
the House of Commons. He can ad-
journ the House in the House of Com-
mons only on two occasions, that is.

N
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if there is no quorum or if there is
very disorderly behaviour. In the
rules of the Lok Sabha there 1s the
specia] power of the Speaker to ad-
journ the House sine die also but no
specific clarification has been made.
And because of the Lok Sabha'’s rul-
ings the Speaker in the States also
have been adjourning the House sine
die This power to adjourn the House
smme die, the Speaker of the West Ben-
gal Assembly has used in such a way
where we know what the results are.
1 would only appeal to the Govern-
ment and Parliament to look into these
things and see whether we can do
anything, whether to codify, er not
to codify. I am not worrizd whe-
ther today it is the Congress Govern-
ment or tomorrow it is going to be a
non-Congress Government. DBut you
cannot put the whole Legislature to
ransom, or the Parliament, for that
matter. Otherwise, tomorrow some-
body may take into his/her head to
say that this is going to happen and
nothing will be allowed to oppose it.
Therefore, Par'iament has to look into
the whole thing. If the Government
of India, the Law Ministry or even
the Secre’ariats of both the Houses
could sit together and evolve some
sort of solution in this matter, I think
it is a thing which should be looked
into.

Lastly, Madam, I did not want to
say about one problem which has been
in my mind, that is, language, But
there are two reasons which impel me
to speak on this issue. The friend
who spoke just before me and the
presence of Mrs. Gandhi have made
me refer to this problem.

Madam, I have hearq for the last
five days, and more than half the
number of Members who spoke in

this Housge jnvarisbly rcfeited o e

language question, to the Official Lan-
guages Act, that was passed in the
last session and to the results which
have happened thereafter. Madam, be-
fore 1 comment{ on that, let me say,
I condemn all the a-tions of the stu-
dents and the political goondas who
are taking this occasion, whether 1t

[ 22 FEB.
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was in Madras, whether it was in -
Andhra or whether it was in Mysore,
to do damage to the lives and proper-
ty of the people.

on President’s 4ddrasg

Madam, I would like to take thig’
op; o.tunity to make a sincere appeal’
to my young friends in the South?
that if they want to ochieve any I .ng
they should not resort to violence. It -
is not by violence that they are go- .
ing to achieve anything. It is only by
trying to convert the hearts o1 the*
people who are here that they will -
achieve anything. It is not by foree~
but by pleading their case in a better
way that they will achieve what they~-
want. Here I would like 1o say one
thing about the Chief Minister of -
Madras. How did he allow the na-.
tional flag to be burnt and the Cons-
titution to be burnt? I know he has-
arrested those responsible for it. But .
it is the responsibility of the Chief *
Minister of a State to see that these
things do not happen. In this connec-
tion, I must congratulate the Prinie”
Minister of India for one thing. When'
the Chief Minister of Madras said”
“Don’t come to my State”, cne of our
other Ministers hesitated, but Mrs.-
Indira Gandhi did not hesitate and .
she went there, And 1 congratulate *
her for that. That is the way to face
a situation. If you are convinced of
yourself, if you are convinced thet’
you are with the people. She gdid the
best thing. Now that she is here, I
must congratu’ate her. She has done
a very good thing.

In this connection, 1 would like W~
ask “Are we here to judge the stu-
dents?” We, Members of Parliament,
talk in terms of principles and pious
platitudes, But how did some
Members behave when the Presi-
dent came to address both the Houses -
of Dorlomontt Shameful.  inter- -
ruption). Whoever it was; we know -
better. They talk about the law and-
order situation in the country. They -
come here and say. ‘The students~
have done this. The political parties-
have done this, they have defied that*-
and so on. But what did hon. Mem-
bers of Parliament do, the so-called
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Baders of big parties, who have spent
apsolutely all their lives in Parlia-
ment? It was worse in a way than
defaming the national flag. It was
worse, I can say, than burning the
Constituion, because boys might aave
Been misled, but there is no excuse
for Members of Parliament who aave
fnsulted the dignity of the Parlia-
ment and the Head of the S.ate.
BMadam, ] am very much hurt by
this . (Iaterruption.) Madam, when
some facts are said, people come out
with curious reactions; and I can only
sdy that it is the guilty conscience
that pricks their mind. nothing clse.

Madam, let me come back to the
Mnguage question. It has worried
ate a lot. The hon. Prime Minister
and the Home Minister know that
£or almost 20 days—morning, noon
and night—I appealed to them.
“Please do not rush through this
Resolutticn” Madam, I do not know
whether I am proud of it or not, 1
was a bit indisciplined when 1 did
it vote for the Resolution., But it
give me a consolation that I knew
that I was doing something right
Today, the Chief Ministers of the
Southern States—even the Chief
Minister of Andhra and of Mysore
and Madras and other people—are
gppealing to the Government of
India to go in for an amendment, or
at least to keep the working of the
Besolution in abeyance. Bu: Wwhat
has surprised me is why this thing
did not come earlier. Why wevre they
ot aware of it earlier? I heard for
the last four days many number of
Members criticising the Resolution.
But why did they not do it earlier?
How much trouble we would have
saved. Even now it is not too late
i? they can only try to conviice
people and bring about a consensus
af all parties, which they should
Rave done much earlier. When i
appealed to the Prime Minister and
the flome Minister last time to at
Teast postpone the voting on the
dabate by three or four days so that
they could get the Chief Ministers of

1
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the non-Hindi States together sxd
try to get a compromise, neither aid

they listen, ner would the Hindgi
friends aliow them .

THE DEPUTY CHAIRMAN: Please

wind up.

SHRIMATI YASHODA REDDY:

Let me finish. I have waited for
four days, So what hurt me mcst
was that when I appealed tc Lo

Prime Minister and the Home Min.s-
ter, they agreed with me, but iney
said they had to yield to political
pressures. Madam, are we going to
rule this country with polit cal pres-
sures or by practical politics? Madam,
one thing which I must bring to tne
notice of the Prime Minister, is, she
was very sympathetic, but jt hurt
me very much when she went to Rae
Bareilly immediately after the Par-
liament session and said, “Why are
you people in U.P. and Bihar wor-
ried? Why are you agitating? It is

under your pressure that we brought -

in the amendment?” . .

SHRIMATI INDIRA GANDHI: No
no; not pressure.

SHRIMATI YASHODA REDDY:
May be not pressure, but at least’
“to please you Wwe Dbrought tnis

amendment.” I am prepared to bring
and show the quotation. I am spzak-
ing now subject to correction. Madam,
I want to bring to your notice that
in the South, it gave to our peuvle
a feeling that because of the pres-
sure from the Hindi people, these
things could not be don2. And there
is no denial of the fact that there was
pressure, I know the reactions of
the people in the Hindi States. Now,
Ganga Sharan Babu is one of those
people whose sincerity for the cause
of Hindi cannct
was reasonable, tolerant and he
knew the implications and what was
going to happen. He knew that he
should carry the non-Hindi people
with him. I am gaying that because
1 appreciate that kind of artitude

be doubted. He -

8]
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It is not the attitude of people who
say, “No, we do not want English.”
Madam, when they say ‘imposition
of English on them’ I may tell them
that there is difference betwcen
imposition of Hindi and what they
cell ‘imposition of English’. When
you impose Hindi, it is a new langu-
age for us . . .

W @T ET QiT (IWT AI7):
QF 9377 A9H 9B | A WS
AT JATAT AT [ WA AT T
afgswre foar wam, sg T wqwT qar
frgaas 27
SHRIMATI YASHODA REDDY:
Madam, he did not understand my
English,
Y oqTaT AN AT 3, 7@ A
WE A W 3 fear & g9
M T TR FAAIH FC W
W ARl HAAT A wew g &
g g A fw ogEra Aw o,
€z @, W% fafrer €, @iz @,
qifafera Ts7 &, v ag fear
IR H hEH FT W E

i ME gaghk (Ia< 93w): #
fet ¥ s A arfe ga e

SHRIMATI YASHODA REDDY:
el TaT @ w FoSHH v

qI »

Madam, what I wanted to say was
that if you ask us to learn Hindi, it
is imposition but when we ask them
to retain the knowledge of English it
is not imposition of the same nature.
That is the suitable difference that they
must note, We are asking them only
to retain English which they had
been having for so many years, till
such time we could be proficient in
Hindi and it could become a link
language. But what did U.P. do?
“Remove English, including the type-
writers” And what has Madras
done? Not that I appreciate what
Madras has done, I do not appreciate

{ 22 FEB. 1968 ]
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1t, but that was the only way
make you people undersiand, and
that was the only way to make yon
realise their feelings. Otherwise, yow
would not have realised to this
extent.,
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THE DEPUTY CHAIRMAN: Please
wind up.

SHRIMATI YASHODA REDDY:
I cannot wind up without developing
my argument. Otherwise they wil}
misunderstand me,

I said I did not
Madras has done,
ciate anybody saying, “We do not
want Hindi.” But I do appreciate
their action to this extent that il
they had not gone to this extreme
extent, peop'e in Delhi would not
have realised the feelings of the

appreciate what
I do not appre-

non-Hindi people. To what extent
you must appreciate it. That is my
opinion.

Now, Madam, if to-day Madras
does nct take to Hindi and by any
chance, the other Southern States
also do not take to Hindi, and people
in the North give up English, how are
you going to have a link language?
Should we not have a link language?
Now about the three-language for-
mula, our Andhra Assembly has
unanimously agreed to it. But which
State in the North is having this
three-language formula? Which
State will have it when You say that
for the Central Services “You learn
English or Hindi as you like.” Which
fool will learn three languages? No
perscn with any sense will learn
three languages unless you say that
compulsory knowledge of both Eng-
lish and Hindi is necessary. I do not
love Hindi less than I love English,
noy do I love English more, But if
you want to retain the unity ef the
nation, you must make both the
languages compulsory, otherwise,
there cannot be unity in the country.
Madam, people condemn Madras,
but I will "ask the Prime Minister,
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%,vho is sitting here, and the Home
Minister, “Why do you permit num-
ber-plates on cars with Hindi nume-
rals? Why don’t you take action? I
think under the Motor Vehicles Act.
and the Constitution, it is 1illegal to
Have number-plates with any form
of numerals other than the inter-
national numerals, But, what is the
Government doing? Right in the
Home Ministry, right on the Home

inister’s car, you see Hindi nume-
rals. I am only saying that you
have no guts and you only want to
yield to political pressure and satisfy
gome fanatics, whether Hindi or
English, If you want to defy your
own rules and regulations, how are
you going to check the illegal actions
of the people in burning the Consti-
tution and the National Fiag in the
States? Change the rules if you want
but do not allow anything which is
against the rules, If the Home
Minister’s car carrieg a Hindi nunm-
ber-plate, how are you going ‘o0
question the illegal acts elsewhere?
(Interruption.)

THE DEPUTY CHAIRMAN: Please
wind up.

SHRIMATI YASHODA REDDY:
That is all 1 wanted to say, Madam.

SHIf B. D. KHOBARAGADKE:
Madam  Deputy Chairman, our
country is facing a number of prob-
lems and it was expected that the
President in his Address would sug-
gest some ways and means to solve
them. But unfortunately the Presi-
dent in his Address, has not indicat-
ed how to solve all those important
problems that are faced by the
country, Madam, whether it is the
food situation, whether it is indus-
irlal prouucuon or whetner 1t is a
question of national wunity and
integrity, we have to face a number
of problems. It has been mentioned
by the President that there is im-
provement so far as food production
is concerned. No dcubt there is a
tremendous increase in food produc-
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tion but what about the prices of
foodgrains? I must say that ia

spite of the bumper crop this year,
the prices of foodgraing have not
been brought down. Even now the
foodgraings are being sold in the
market at higher prices, Ultimately
the poor people in this country nave
to suffer. Whatever good results we
had in the sphere of agriculture, they
were due to the good weather that
we had in this country. Of course,
I am fully aware of the efforts made
by the Government also but if we
become complacent, perhaps it will
not be possible for us to  prodace
good results in the future as we have
been able to do this year, because
the weather may not be as favour-
able as it has been this year. There-
fore, the Government should not he
complacent and it should try to per-
gsevere in this matter and take evey
possible step, whether it is in the
matter of irrigation, providing better
seeds, manures and fertilisers, or in
some other matters. In all directions
efforts should be made so that food
production  continues to be good
every year. Then mere production
of foodgrains is not enough., Efforts
should also be made to bring down
the prices. Even though there hag
been a bumper crop this year, we
have retained the food :zones. [
think as long as we are retaining
these zones or the zonal gystem, it
will not be possible to bring down
the prices of foodgrains. We ncte
that in certain States the prices of
foodgrains have tremendously come
down and the Government has inter-
vened or stepped in to procure or
purchase foodgrains so that the pricey
of the foodgrains do not come down
below the floor price. On the other
hand, there are certain other States
whara wra hava 44 oy hig‘\nv pv{(‘nﬂ
for the foodgrains. Therefore, I
would suggest that these food zones
should be abolished immediately.

The next question is about unem-
ployment in this country. Sorae years
back we were informed that there
was unemployment only among the

N
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-uneducated people and we were &l-
ways advised that the younge:

generation should pay more attention
to technical anq scientific education.
But when the students have spent
their invaluablle time and money in
gtudying technical and scientific sub-
jects, we find today that a large nuni-
ber of engineers are unemployed.
The number of unemployed engineers
is going up every year. The live
register which is maintained by the
Employment Exchange throughout the
country gives the following figures.
In December, 1965, the number of
unemployed engineers on an average
was 17,004. In June, 1966 it rose to
18,894. In December, 1968 the num-
ter was 25,389 and in June, 1567 the
number was 27,945, This only indi-
cates that there is gstill large-scale
unemployment among the educated
and technical personnel. A suggestion
has been made in certain quarters that
with a view to check uremplovment
among the engineers the admission to
the engineering and science colleges
should be restricted. But I this pro-
blem. On the r~ontracy, scientific and
technical education, should be freely
given to all those people who want to
have f{t.

Then, Madam, the question of lan-
guage was discussed in this House, A
aumber of Members have referred to
this problem. During the last Ses-
ston I had mentioned that the ques-
tion of Hindi is not so important.
The question of paramount impor-
tance 18 the unity and integzrity of
this country. If you want to main-
tain the vunity and integrity of this
country, then it is essential to get
the support of the non-Hindi spesk.
ing people. What do we find here?
As was pointed out by Shrimafi
Vaochoda Br3dy» 2N the four Siates
in the Scuth are opposed to
the policy of the Government. What
the Government should have done
before bringing forward the Bill and
the Resolution on the language ques-
tion is that it should have tried to
contact all the parties to the 1anguage
digpute, all the political parties and

|
|
|
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tried to evolve 3 common  poiley
which would have been acceptable to
all the concerned persons. But ins-
tead of doing so the Government and
the Prime Minister have yiclded to
pressure after pressure. When there
was pressure from the Hindi-speaking
people, the Prime Minister yielded ta
them. When there was pressure from
the non-Hindi speaking people, the
Prime Minister yielded to them.
Therefore instead of having one very
good and cogent policy, so far as the
language issue is concerned, we have
yielded to each and every person and
ultimately the Government and the
Prime Minister could not satisfy any-
body. Now what should be the policy
today? I would suggest that & round
table conference of all those persons
concerned and the representatives
of all the political parties in  this
country should be convened as early
as possible. Otherwise it will be
very difficult for us to maintain the
unity and integrity of this country.
Some pe2ople have suggested that
Sanskrit should be made the official

language. It has been pointed out
by others that Sanskrit is a dead
language. Whether it is dead or not,

I do not want to enter into that con-
troversy, But I must point out that
Sanskrit was never the people's langu-
age. It was a language spoken by cne
or two per cent of the people. In thig
country the people’s languages were
Pali and Prakrit. Sanskrit was ne-
ver spoken by the people. On the
contrary I will say that Sanskrit was
utilised to enslave the majority of
the masses in this country. There-
fore Sanskrit can never be the official
language of thig country.

SHRI B. K. P, SINHA: Pali?
SHRI B. D. KHOBARAGADE: It

doss not malier. Tou cau have Tall
or Prakrit but that will also not solve
the con‘roversy over this gquestion. If
you want to solve the language pro-
blem, if you want to maintain the
unity and integrity of the country,
you must have the three-language
formula and that is the only solu-
tion in the present ecircumstances.



1745 Motion of Thanks

{Shri B, D. Khobaragade.]

The controversy cannot be resolved
by haviag Sanskrit or Pali or Prakrit
as the official language. It is not
enough tou say that we chould have
the three-language formula but
effort should be made honesty fiist
by the Hind: speasing people to im-
plement the three-language iormula in
practice. The three-language iormula
was there sirce the la.t ten years arnd
the non-Hindi speaking people have
tried to implement i.. You go to
Kerala and you w.ll find a number of
young children speaking in Hindi and
they can compete easiiy with thz chil
dren from the Hindi-speaking aceas.
But may 1 ask, how many Hindi-speak-
ing people have learnt any other lan-
guage than Hindi—be it Mavathi, Ta-
mil or Bengali? The Hindi-speaking
States have never tried to implement
it. Therefore, if you want to solve
the language problem, if you want to
maintain the integrity of the country
it is essential that you should have the
three-language formula. That ijs the
only possible solution at the moment.

I would refer to another question
and that is regarding the Kuich
Award. We are greatly shocked to
hear the Award of the Tribunal, Of
course somre Members have  said
that since this dispute was referred
as per agreement to the Tribunal,
for arbitration, it is not desirable now
to go back on our promise and so we
should try to accept the Award., I
would like to ask, who had agreed to
refer this question tc the Tribunal?
It was only the party in power be-
cause of the brute majority it had at
that time, the Government agreed to
refer this issue to Tribunal. So far
as the Opposition parties were con-
cerned, all were opposed and they
said that this dispute should not be
referred to the Tribunal. It does not
matter now. Once it was referred,
the Award has been given. But we
have to see now whether this Award
is judicious or not. In my humble
opinion the Award is of a political
nature and not of a judicious nature
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dud thererore it is not binaing on
Inuia that it should acceyt this
Award. What is the basis of th2
Award? As it has been mentioped
by the Chairman of the Tribunal, ihe
Lasls of the Award was the extent of
soverelgnty over the area on the eve
0 independence., It 1s quiie clear
that at the time of independence when
this country was dividey into two
soverelgn States of Iudia ang 1 4 s an,
this area came to India. Therefore
when this area came to India and
was with us for the last 15 years, till
the controversy was raised by Pakis-
tan. It means that this country Lad
sovereignty over that area. There-
fore, when our soverelgnty was uver
the area, there can be no other Award

except that it belongs to India.
Therefore, when the basis of this
Award was the sovereigaty ea r1..d

over that land and if it is proved
tinat India exercised that sdseve.gnty.
then it must be said that the Award
is not judicious and nst a proper cne.
It is also mentioned in the Award
that if the decision is not taken as
it has been taken, then perhaps there
might be a threat to peace and
tranquillity in that area. This is
what the Chairman of the Tribunal
has said in the Award. So it means
that the Chairman was more worried
about the peace and tranquillity 1n
that area and nct about the legality
of India’s position and therefore, 1
would suggest that the Award is not
based on any legal finding or it js
not a judicious one and it is only
a political Award and therefore I
would submit that this should not be
accepted,

When the Award on Kutch has gone
against India, most of the persons
say here that it should not be accep-
ted. What about the Mahajan Com-
mission's Report? That Commission
Wwas appointed t¢ go into the border
disputes between Maharashtra and
Mpysore. I can say that the Mahajan,
Commission’s Report is more arbi-
trary than the Award on Kutch.

SHRI M. GOVINDA REDDY (My-
sore): No.



R s

¥,

L7

1747 Motion of Thanks

SHRI B. D. KHOBARAGADE: If
Memberg go through the report,
they will find that it most arbitrary,
unprincipled, illogical and contrary
to the relevant facts and documents
on recerd. Whatever yardstick the
Commission adopted in the beginning
of -the report, he could not stick to
that later in the same report, This
is what the Commission has said:

“No formula can be rigidly im-
plemented and there can be no
scientific approach in such matiers.”

So they did not want to adopt any
proper or scientific approach, This has
been mentioned in the report.

Later on the report says:

“On a proper construction of the
charter appointing the One-Man
Commission the inference is clear
that the Commission has been told
to settle the disputes principally on
the ground of linguistic considera-
tions as the States in India have
been broadly re-organised on that
basis”,

So in the beginning of the report the
Commission says that the principle
should be the linguistic principle
but having said that, at the next mo-
ment,- the Commission has discarded
that principle and given a different
Award. Sn the Mahajan Commission’s
report is most arbitrary and not a
judicicus Award. We have faced
two or three elections in that dispu-
ted area and on each and every occa-
sion the people there have clearly in-
dicated that they want that area fo
be merged with Maharashtra. So
there should be no difficulty in merg-
ing that area with Maharashtra, What
should be the solution to this border
dispute? We tried to solve the bor-
der dispute between Kerala and Mad-
ras by adopting the Pataskar for-
mula—-that is—the village should be
the unit, that there should be contigui-
ty between two different areas and
the language spoken by the majority
of the people in that area shou'd be
considered. These principles were set
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out by Mr. Pataskar and he very
easily soclved the problem, The same:
could be applied here, namely, the
language of the majority of the peo-
ple living in the area, whether the
area ig contiguous with other areas,
ete. All these factors should be taken
into consideration and the problem
should be so solved. The Congress
Government has stated that thcy will
try to find a national concensus to
solve this problem I amn glad that
they have so decided but in trying to
solve this dispute, they should see
that no injustice is done to Maharash-
tra,

Finally T would bring to the notice
of the Government the atrocities
perpetrated against the Scheduled
Castes in thig country, During the
past four or five days, several Mem-
bers have spoken here but not a
single Member has referred to the
problems of the Scheduled Castes.
Are we to understand that it is the
mentality of the Caste Hindus here
in the House that even when peocple
belonging to the Scheduled Castes
are being murdered brutally and
when there are riots in Madhya
Pradesh and in U.P, no Member is
going to refer to that question? 1
would like to say that the Govern-
ment should pay attention to this
problem also and try to solve the
problem of the Scheduled Caste
people, . .

THE DEPUTY CHAIRMAN: Shri
Baharul Islam from Assam.

SHRI BAHARUL ISLAM (Assam):
I am very thankful to you for giving
me this opportunity but I hope you
will kindly give me full time because
I come from Gauhati town where
the riotous incidents took place.

THE DEPUTY CHAIRMAN:
full time {s fifteen minutes,

SIIRI BAHARUL ISLAM: I asso-
ciate myself with the thanks offered .
to the President for his Address to
us and proceed with my speech and _
in it, as the time is short, I ghall con-.

The
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fine myself only to the incidents that
took place in Gauhati on the 26th
of January last. The incidents that
took place in Gauhati on the Repub-
lic Day have drawn the attention of
the people of the country and duffer-
ent versions have been given by
different  sets of people as to the
nature of the incidents and the causes
thereof. I condemn with all the
force at my command what has hap-
pened in Gauhati and Bijoynagar on
the last Republic Day. As a matter
of fact all sections of the people
including students’ organisations have
condemned it. I sha'l now give you
a very brief idea about the nature
of the incidents that took place on
the 26th of January last. There swas
a procession that started at Judges’
Field where the official National Flag
was going to be hoisted. The stu-
dents tried their utmost to see that
the flag was not hoisted, and failing
that they took the procession on to
Fancy Bazar via Gauhati thana,
There also, near the Goenka Traders,
they tried to bring down the ITational
Flag. At that time a trader fired three
‘blank shots. At this the students
became afraig and they were dispers-
ing. Here my findings are very simi-
lar to the findings of the special
representative of the Statesman.
After passing the Gauhati thana the
processionists entered the Fancy
Bazar area. Near Gauhati Traders
a trader fired three blank shots, The
fire unnerved the mob and it with-
drew, Shop-owners end their ser-
vants appeared and said that thay
would beat back the mob. There was
panic as word spread that Marwaris
were going to beat the students, So
the mob now arrived with sticks and
bars and surged forward, but again
halted The shop-keepers’ men start-
ed throwing brickbats, which fell on
the police and the mob alike, At
this stage a report got round that
Marwaris had attacked and beaten
some Assamese. At several points
trucks, cars and jeeps were set on
fire By the mob Arson and looting
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were confined to a few streets in
; Fancy Bazar, Athgaon and the cycle
l factory.

The town of Gauhaty covers a lot
of territorv  The curfew area was
2§ square miles. The area where
riot tock place was less than one-
tenth of it. Most of the shopping
, areas were not touched by the rioters,

who did not dare to enter the Mar-

| wart area of Fancy Bazar. Only the
fringes were attacked. Some areas
belonging to industrialists were set

on fire on the castern part of the
city, and one man was assaulted. The
rioting in the residential areas was
confined to setting trucks, cars and
jeeps ablaze. All vehicleg belonged
to traders and industrialists, There
was no rioting anywhere else in
Assam and there was no loss of
Life. There were no incidents after
the 26th of January

It appears from what 1 have said
above that the immediate provoca-
tion for the disturbances was given
by the blank fires and by the throw-
ing of brickbats by the traders and
their men at the processionists, and
the miscreants and the bad elements
utilised the opportunity. 1 do not
blame the traders for their acts; they
had to do that in self-defence

‘ According to an  up-to-date offi-
cial report, as revealed by a stafff
reporter of the Assam Tribune, the
loss has been estimated at Ry
85,02,167. 'The break-up is as fol-
| lows: Number of families affected—
544; of which 29 are Assamese, most-
ly traders. Number of ehicles
damaged—59. Number of houses
damaged-—184, Number of petrdl

| & JUPVIIR R, -
nrmang 10 Mummeir of

factories and workshops damaged—
17. Number of show houses damag-
ed—1, Central Government property
damaged-—nil. State  Government
property damaged—2 State P.W.D
offices. Apparently, the above amount
of loss does not include the value of

Anoyeend
PRoSagiiesy
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‘properties looted. The total loss would
certainly be more than that figure of
Rs. 85,00,000. Let me come to the causes
as to why the attack was directed
against traders. The above-mentjoned
' 544 affected tamilies, of which 29 were
Assamese, were traders. The reputa-
tion ot traders in Assam is very low.
People believe that they are responci-
ble for blackmarketing, hoarding, arti-
ficial scarcity ang the consequent high Nobody was killed
prices, that they take advantage of all wounded in the deplorable incidents
natural calamities, such as fiood, on Zepublic Day; nor were State or
drought and the like, ang +hat they Central Government ingtallations

1752
} “Although the recent riot in Gau-

hati must be viewed in the context
| of the general tendency towards
violent agitations gll over the coun-
try, it was different from other dis-
turbances glsewhere in one impor-
tant respect: the consideration for
human life and national property
shown by the violent mob.

or seriously

exploit human miseries and sufierings attacked.

The proceedings of the Legislative

Assembly show that g lot of grievan- In Gauhati however, victims of the
ces arising out of their arti-social riot were members of the higher
conduct have been made by M.L.As. caste and this fact pas importance of
" (Government have been taken to task . its own. Almost gll those who were
> for not taking adequate action against attacked and whose properties jooted
them, The local newspapers also have were inlustrialists and traders.

ti this. ‘
docussed public attention on th ‘ To some extent the misdemeanour
of the Gauhati rioters has its roots
in the fact of Assam being one of the
lesser developed Statesin an under-
developed country.

There has also been frustration
among the educated unemployed youtus
of Assam regarding employment iz
public gs well as private sectors. The
jraders, almost all of whom are from
outside Assam, seldom employ local
jpeople. The tea gardens, mosilly own-
,ed by Europeans before independence,
yseq to employ local people. Now the
tea gardens are owned by Indians
from outside Assam. They seidony
employ local people.

The process of alienation becomes
worse hecause all instruments of
change and progress—the capital,
techniques and grganisation—are
under the control of people {from
outside the “State.

The young industrialists and busi-
nessmen ia Assam whose family gri-

Naturally therefore the Assamese ging lie in Rajasthan have gver the
youths are frustrated. Further, theic years tried to ‘Assamize’ themseclves
minds as well as the minds of the by learning the State language. But
other people of the State were exer- they have failed to endear therp*—
- cised over the question of reorganisa- selves to the local people; they still
tion of Assam. ©On that fateful day strike up attitudes which create jrri-
their fury was directed against the tation.”

traders angq ivdustrialists of Gauhatl, .
These traders are both from inside THE DEPUTY CHAIRMAN: What

and outside Agsam, of course mostly are you reading from?
from outside Assam

SHRI BAHARUL ISLAM: I am quo-
ting from Hamdi Boy’s statement in
the Statesman of February 10, 1998.
Just few more lines. T

Now in support of my contention I
beg to read a few lines from Hamdi
Boy who is admittedly a mnon- |

' Assamese, published in the Statesman ¢ “It is nateworthy that the indus-
rbf February 10, 1968, He says: tria]l units aftacked by rioters were
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those gbout which rightly or wrongly
the Assamese have a feeling that
they discriminate against local appli-
cants in the matter of appoiniments
and against local employees in the
matter of retrenchment.”

SHRI TARKESHWAR PANDE:
There are three parts of the quesiion.

Please explain why 26th of January
was selected. Why? Was there any
conspi acy?

THE DEPUTY CHAIRMAN: Unless
he yields you cannot interrupt him.

SHRI BAHARUL ISLAM: I am not
yielding

SHRI TARKESHWAR PANDE: Why
wa, the National Flag burnt?

THE DEPUTY CHAIRMAN: He has
not yielded. Please sit down,

SHET BAHARUL ISLAM: About
tiie Nutional Flag I will speak laler
on.

SHRI TARKESHWAR PANDE:
What was the Government doing wien
icoting and burning were taking
place”

SHRI BAHARUL ISLAM: It 1s un-
true to say that the victims were all
outsiders. It is also yntrue to say that
the miscreants were all Assameze.
‘There were non-Assamese also and
they were of different commuaities
too.

It has been alleged that the inctdents
were pre-meditated and planned and
that Mr. Chal’ha was behind them. Tt
is a flight of imagination to say so, If
they were pre-plarned end incited by
IIr. Chaliha, the disturbasces would
have spreag all over, throughout the
State, and the outsiders driven out.
There are outsiders not only 1n Gau-
hat] but in all towns of Assam, and
even in the villages inhabiteq bv the
Ascamese ponnle Mr Chalibha,
arrived in Gauhati on the
27th and immediately called
a meeting of all political leaders and

4 PM,
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iraders who were the victimz and
sought advice as to how best the situa-
tion could be controlled. The situh-
tion was controlled the very same day
ana there have been no incidents at
ail after the 26th January.

It is said in some quarters that the
Gaubat; disturbances were the resull
of a parochial outlook of the Assamese
people,

THE DEPUTY CHAIRMAN: Are you
reading {romm something? Or is it
your speech?

SHRI BAHARUL [SLAM: It 13 my
own speech, Madam. It is said in some
quarters that the Gauhati distur-
bances are the result of s parochial
outlook of the people of Assam? Pray
why do you single out Assam? Why
give a bad name and then condemn
her alone? What is now happening
elsewhere in India? I go not commend
parochialism or localism, I hate it
It must be uprooted if India is to sur-
vive as a nation, as one nation.

Should we  blame  our youfhs
and students alone if they misbehave
or if they are guilty of certain anti-
soclal activities? Before we do so, let
us search our own hearts. How are
we, legislators, behaving on the floor
of Legislatures? Is it not reprebensi-
ble to assault a Governor or a4 Svu-aker
in the Legislature? Before we con-
demn anybody, it is high time we
parents improve ourselves befors we
proceed to improve our childrer

1 have said that the fury of the mis-
creants at Gauhati was directed against
the antisocial activities of some tra-
ders. 1 shall be failing in my duty it
I do not say that polltical parties are
also responsible for such activities If
political parties do not stop accepting
donationg from traders, the latter will
naturally try to recompensate it by
black-marketing and by charging high
prices, and that too with our conni-
vance. The result is that the victims
of such activities are the people. And
the frustrated people at times talke

«4
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the upper hand and also take the taw
wto their own hands. Things move
in a viclous caurcle,

Then what 15 the remedy? The
remedy lies 1n removing the causes of
friction and for that the entire tradz
should be taken u.er by the State or
by cooperatives,

Ap hon. Member of Parliament of
the Jan Sangh who wisited Gauhatt
after the disturbances gmelt commuaa-
lism 1n the causes of the incidents.
Another hon. Member of Parliament of
the same party thought it wise to say
that Shri Fakhruddin was the patroa
of the Lach.t Sena. My advice to
them i3 to read Assam’s history and
study Assamese society. The Assamese
people hate communalism ang they
have rejected the suggestions of these
hon. Members, Thanks are due *o the
people of Assam.

Yet another hon, Member of Parlia-
ment has said—and he ig of the Swa-
tantar Pariv—that  Assams Chief
Minister, Shri B, P. Chal ha, has mvi-
teq the separatist movement of <he
Ahoms What for? Is 1t {o bring
about his own ruin or to dig his own
grave? Before such remarks are made
one should know in what high esteem
these leaders sre held by their people.

Regarding the failure of the Jlocul
adminstration on that fateful day, it
is true that the local] gdministration at
Gauhati temporarily failed to stop the
miscreants and to give prolection
to the victims. But to the credit of
the Government there it must be
said that first of all, the disturbances
were restricted to a very small part of
the city.

AN HON. MEMBER: What about the
‘Marwaris?

SHR' BAHARUL ISLAM As a
matter of fact, Marwaris are there in
all the towne of Assam, also in the
villages These disturbances were not
allowed tc spread to the other paits
of the State though as a matter of
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fact, the situation 1 the whole State
was  vclatile, Seconlly there has
beea on loss of human life and few
mjuries were caused. No Central
Government properties were damaged
at all. Only two Stale P.W.D. offices
were damaged. The incidents were
stopped on the 26th itself and there
have been no incidents beyond that
day. The Government has already
transferred the concerned officers in
order to restore confidence among the
vict.ms and they bave already ordered
a judicial mugiry into the whole thing
by a High Court Judge.

I may inform hon. Members that the
situation is not yet absolutely normal.
In order to ease the situation and to
make it absolutely normal certain
things have to be done. ] came from
Assam only the night before last,
Soothing words to the victims and
constructive suggestions as to how to
resiure the shaken confidence and to
bring about the lost amity between
the difterent communities are neces~
sary. A large number of communi-
ties Iwe in Assam. In fact T would
~ay tha. a larger number of communi-
vles live in Assam than 'n any cther
State of the [ndian Union We should
help these people to live together in
peace and amity

THE DEPUTY CHAIRMAN: Mr.
Islam, T do not think you will have
the trme to fi ish all thos2 pages that
you have now in your hand.

SHRI RAHARUL ISLAM: I have to
say a few words on certain other
points also. But in view of the short-
ness of time I will not dwell upon
those points.

THE DEPUTY CHAIRMAN: Have
you finished?

SHR1Y
Madam?

BAHARUL ISLAM Yes,

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Madam Deputy
Chairman, I regret that I have not beep
able to be present in the House dquring
all the spee-hes 1 have heard a few
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and I have heard geveral more while
sitting in my office. For the rest I have
tried to go through the records and
notes which are kept by our officials.
I cannot say that any very new points
hag been raised. As usual hon. Mem-
bers from the opposite side have oifer-
ed various criticisms. It is their right
to do so and I always welcome their
assertion of this right. Iut 1 would
welcome it even more if thesz c.iti-
cisms were accompanied by certain
positive solutions and suggestions
which could be carried out or alterna-
tive programmes of action. We have
to think of what we stand for. We
stand for and we are striving for a
firm democratic base for our country.
Mention was made by one or two
speakers just now of lawlessness or
of taking law into their own hands by
people, whether they be students or
other people, I think the time has
come when everyone of us has to in-
dicate exactly where we stand cn this
important rational issue D we ctand
for the method of discussion and
gdebate in institutions which are thcre
for this very specific purpose, such as
the Houses of Parliament? Or Ao we
stand for these issues being taken to
the streets of our citiez ang our villa-
ges? I think a very clear arswer should
be sgiven by our Members »f Parlia-
ment and hv all responsible citizens
of our country.

AN HON. MEMBER: By the Prime
Minister.

SHRIMATI INDIRA GANDHI: Cer-
tainly, by the Prime Muusler and I
am standing here to say go as far as I
am concerned and I have said
80 on various occasions before also,
and I do not think, Madam, that any-~
body can accuse me of having gone to
settle any problem outside on the
street or with my fists. (Interruntion.)

THE DEPUTY CHAIRMAN: Mr.
jonarain, please listen.

SHRIMATI INDIRA GANDHI. We
bave heard some passionate speeches
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in this House on this occasion, But I
have not really heard 5 very passio-
nate denunciation of these particular
methods which one sees being vseq all
around us. One might say that I am
stating the obvious and I am one who
does not like stating the obvious. But
sometimes it becomes necessary to do
50, especially when one sees the ghas-
tly and macabre incidents which had
taken place in Ranchi, in Meerut, in
Gauhati, Calcutta, Madras, Madhya
Pradesh and other parts of our coun-
try. We have heard here thai{ some
people were aggrieved or they wanted
to caw the attention of the Govern-
ment, Madam, 1 have listened very
carefully and I have failed to under-
stand what argument has been proved
by the burning of trains, by the mur-
der of people, by the Jooting of shops
We just now heard an hon, Member
from Assam. I have the greatest
affection for the Assamese people
It is a small State which faces prob-
lems perhaps far more complex than
any other State in India. Ag the pon
Member has said, it is 3 region where
many d'fferent races, religions, {ribes,
all inhabit together and it is not easy
for them to get on together, But whom
have the Assamese people convinced
and of what have they convinced
them by the looting of those particu-
lar shops? Have they convincad those
people who do not wish to be in
Assam that there is a place for them
in Assam? I personally, with my limit-
ed understanding may think that they
have done the opposite.

Similarly with regard tc language.
those who have agitated for Hind!
here have parmed the cause of Hindt
and those who have agitated against
Hindi in the South have certainly
also harmed their cause, So it is not
only an ideal which I am putting
before this House but a very practical
proposition that by these methods we
are not furthering the causes which
these particular groups may have at
heart. They may be right causes or
wrong causes, I am not discussing that
now. I am only saying that the parti-
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cuiar cause then becomes that much
weaker.

My friend, Shrimati Yashoda Reddy
said that we are getting pressurised.
1 am very sorry to hear this. I have
certainly not said that I felt pressuris-
ed. On the contrary I am one of those
whom it is exceedingly diffi-
cult to pressullse. mome of cur biggest
leaders have sometimes wanted me to
do things but I have regretted and not
allowed myself to be pressurised. For
some stubborn streak in me I have not
yielded. Therefore, I have no inten-
tion of yielding to any kind of pres-
sure. During the language discussion
I have clarified my position here and
1n the other House and I shall do
so again, which is, that for some rea-
son some people felt that a situation
was being created which was going to
bring fresh difficulties. This was mnot
so as far as the Bill was concerned
and it was not so ag far as the Reso-
lution was concerned. Therefore we
wanted to clarify the situation. The
hon., Member said that English would
not be an imposition on the Hindi-
speaking people. Madam, I think that
it would be an imposition on any
Indian except a very very small num-
ber of us who have had an opportu-
nity because of better financial situa-
tion, because of the way in which we
lived, 1o receive a particular kind of
education. But for the vast masses
of India it is an alien language and
it ig difficult for them to learn. We
cannot escape this fact. Whether any-
body ftries to pressurise or not, we
have to see facts. Whether somebody
is putting them in front of us or not,
we have to discover the facts and
realities of life. I do not want to go
into this language argument because
1 think I have spoken twice on it at
length here before, But one thing
does strike me as rather strange. It
is the ve® voices which were raised
on behalf of the Bill, which were try-
ing—if 1 may use Shrimati Reddi’s
word again—to pressurise us to bring
the Bill perore Parliament in order,
as they said, to fulfil the assurances
given by two previous Prime Minis-
ters to the South, those ave the very
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voices which now ask. Why did you
bring the Bill? On the contrary 1t
was the people of the Hindi-speaking
areas who said, don’t bring thus Bill.
but we feit that we were 1n honour
bound to fulfil the assurances given
by the previous Prime Ministers to
our brothers and sisters of the South
even if this made us unpopular. And
it was made very clear to us that this
would not be a popular ‘move; even
then we felt that the Bill had to be
brought, Now objection has been
taken to the amendment that was
made. I can assure this hon. House
and I can assure all the people from
the non-Hindj States that had 1 for a
moment thought that any amendment
was going to increase the burden on
the non-Hindi speaking people, I
would never have accepted it, no
matter what, but I did not think that
it made any difference. What differ-
ence ii made was not to the people
of the North, South, East or West;
it made a difference to those
hard working officials of the Central
Government who thereby had an extra
burden put on inem cf having to pro-
vide translations This was really the
only ma.ter but even at that time,
even when the discussion was going
on, I remember distinctly that the
Home Minister said—I do not remem-
ber whether he said so in both Houses
but he did say if in the other House—
that whatever burden or difficulties
were felt to have come ahout
because of the Resolution could easily
be sorted out by sitting together.
From the very beginning, at no time
has he said nor has any member of
the Government said, no, we are not
going to discuss this matter; even if
there is any difficulty they have to
bear it. What the Home Minister did
say was that whenever you try to do
something, new some difficulties will
be faced. The difficulty really is on
all us. T can assure hon. Members
from the South that the type of Hindi
that is now spoken is a new language
as far as most of us are concernmed.
I+ is certainlvy new to our village peo-
ple in the UP. I know only about
U.P., I cannot say about other people,
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People who come from the villages—
for instance our domestic staff who
come from the rural areas—have ex-
treme difficulty in understanding the
sort of language that goes for Hindi.
For them it is as new as they would
feel in learning Marathi or any other
language. Any language which is
going to be the national language is
going to put 3 burden more or less on
every citizen of India but if we pro-
ceed in the right way then that bur-
den will be only for a temporary and
interim period. After that when peo-
ple are automatidally’ following the
three language formula, after  one
generation when we get enough tea-
chers and the system is accepted and
so on, T personally feel sure that there
will be no difficulties for anybody and
it will just be automatic for every-
body to learn three languages and for
everybody to be able to understand
one another. But those hon. Mem-
Bers who have criticised the imple-
mentation are absolutely right. The
three language formula has not been
implemented.

SHRI RAJNARAIN: Only two.

SHRIMATI INDIRA GANDHI:
Well, T am sorry. 1 stand very firmly
on the three language formula. I do
not think that we can function with
two languages unless we want to have
parts of the country not to be closer.
Then, of course it is possible, but if
everybody is to stay together and
work together, if we are to play our-
role in the international world....

A AL (99T w3
T A FFH AT AWM |
SHRIMATI INDIRA

Madam, I am not yielding.

WCRHATNIW : T UG HTAT

s % wX Of s fF5 owre @)

GANDHI:

W g @ qifzvm | 8
ST | ’ s
TAT & AN LT 5 qET |

(Interruptions)
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THE DEPUTY CHAIRMAN: I am
on my feet and you must take your
seat. Please take your seat. I would
appeal to Members on both sides that
there should be no interruption while
the Prime Minister is giving her state-
ment in reply.

&, TROATOIW: ey fafaeet
g awrd g S ™o gL ..

grar-fa . wr A, sw SAET
W AFTA M0, IAF qE 0D
SER A .

A AR TG . T AIGT FE
TRl SEAT FTOAWE W1 &4

SHRI ANAND CHAND (Bihar):
May 1 submit that nobody stands up
from here to interrupt the hon. Prime
Minister? Why do you say both sides?

THE DEPUTY CHAIRMAN: Please
sit down.

SHRIMATI INDIRA GANDHI:
Madam Deputy Chairman, 1 think
that the hon. Member is justified in
the question which he has put because
if there is a misunderstanding on this
issue it should be cleared, Now the
difficulty is this. Which are the two
languages? Some people say that the
two languages should be Tamil and
English. Then what happens? What
language will link Madras to the
States of the North? Therefore, it
is much safer if we stick to the three
Ianguage formula not only for the
unity of the country but ag I said it is
world
to have links with the outside world.
I want to say only one more word

-
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about the language question, because
it is a subject on which people get
extremely excited and I think that at
this ‘moment it is better not to say
any more about it, but allow {empers
to calm down. Then, I am certainly
willing to sit with  anybody who
would like to sit—leaders of the North
and the South and the different politi-
cal parties—at a table, square or
round or any shape which they like,
to discuss this matter, but it is impor-
tant that before such 5 conference,
we should allow excitement to calm
down a little.

Actually I got diverted into the
language question because I was real-
ly talking about law and order and
about discussing these matters on the
streets rather than in Parliament or
other such forums rather than on the
streets. It is also 3 'matter of distress
that volunteer organisations are being
built vp which are drilled and dra-
gooned. I do not know the purpose
of these organisations, but there is no
doubt that each organization is giving
rise to a new one, and all these little
private organizations or armies or
senas or whatever one would like to
call them, are not helping in creating
a peaceful agtmosphere or an atmos-
phere in which people of different
languages, of different States can live
together in peace. Most of them say
that they are not doing anything
against anybody. If it is so, I am
glad, but I think that all of us need
1o be alert on this matter and see that
nothing is done which puts any doubt
in the mind of any Indian citizen as
to his right to speak his own langu-
age, his right to live wherever he
wants or work or do business in
whichever part of the country he may
desire to do so. ', o

One other question which comes up
day in and day out is, “Why should
the Centre interfere with the State
Governments?” I am wusing these
words in quotes. It is rather ironic
that some of these voices are those
which quite often ask for President’s
Rule. Quite clearly, hon. Members
have some difficulty in accepting the
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fact of the contradictions within the
different parties which create pro-
blems in the States, so that the only
way these Governments can be run is
by raising the bogey of the Centre.
If these Governments fall under their
own weighl—that is inherent in the
contradictions among the various
members of the coalition—then it is
not very ingenuous of them to raise a
hue and cry about the non-existing
interference of the Centre in  the
affairs of these different States.

on President’s Address

Some hon. Members in this House
and some people outside the House
would like to put the clock back.
They would like the Centre to restrict
its powers to certain subjects, Two
or three subjects, I believe, have been
What this would really
mean would be the abolition of the
Constitution. Are these Members
seriously contending that the pro-
blems of our political, economic and
social developments could be solved
by making the Centre merely a nebu-
lous concept? Of course, if it serves
any usefu]l purpose to lay the blame
on the Centre, I can gay that our
shoulders are broad enough to take
that burden also, but it does not. It
merely creates confusion in the peo-
ple’s 'mind. I am the first to say that
the only sanction behind law and
order should not be the policeman’s
baton or the soldier’s rifle. It has to
be the social conscience. But what
do we find in this country? We
know that the majority of the people
want to live in peace, and to pursue
their daily routine or their daijly
business, yvet the fact remains that a
handful of people are able 1o get
away with their mischief. Why is
this? This is either because they are
encouraged by some or at least, if
not encouraged, they are tolerated and
I think that all civic.minded people
should look at this question anew and
see that no such anti-social actions are
tolerated. We ghould make our opini-
on very clear on all these issues. We
must exercise self-restraint upon even
our political objectives. Such restra-
int can come only if we restore the

~
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vision of a democratic India.
where we have seen that all
things can pe built
vision, if lost, is not easy to recover
and g people without vision must
Perish, Political parties exist tor the
people, not people for parties. This
Government, which I have the honour
to represent, and I say this in  all
sincerity, ig always willing to work
with. other parties for the solution of
all our major national problems, I
think there is no greater challenge
or worth while task befiore the nation
as a whole than to make our demo-
cracy secure, for I beljeve that this
is the very base of our survival,

E-vez‘}’-
other
up. But

There was some agitation from the
Left regarding the alleged sins of the
Centre ang I was surprised that g
politica] party which provides itself
on the principle of democratic centra-
lism ig today seeking to attack our
,concept of the Centre, According to
the Constitution, the Centre is design-
ed to make for 'maximum unity, while
making the fullest allowance for
diversity, It is a very fine balance
and we can disturb this balance only
at our peril. I am convinced that all
those who, because of regional preoc-
cupations, assail the Centre today are
acting in 4 very shortsighted manner
and are pursuing g temporary politi-
eal advantage over the longterm
interests of their own States as well
as of the country as a whole. But
I have little doubt, that hag our
friends on the Left been in the Centre
today, by now they would have moved
heaven and earth to make the Centre
much more powerfyl than ever it is.

I should like 1ty deal with some of
the critisrms which have been level-
led at our economic policies and pro-
grammes. Comments were made by
my hon. friend, Shr; Dahyabhai Patel,
as also by his opposite number, there,
the hon. Member, Shri Bhupesh
Gupta, regarding the general charac-
ter of the Address. Shri Pate] Com-
plained that the Address merely nar-
rated general problems without sound-
ing a note of hope, whereas Shri

N~
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Bhupesh Gupta felt that we had not
s€t the pate f6r the yéar ahead nor
given a lead to the nation. Now, what
exactly is the purpose of the Presi-
dent’s Address? It is not a propa-
ganda piece which lists only achieve-
ments. It really seeks fo present be-
fore Parliament a true picture of the
internal economic, political and social
situationg in the country. And this is
what the President’s Address did. It
presented the major achievements, as
also the major problems, which the
Government, this House and indeed
the entire country has to fackle, It
wags hoped that these questions would
be discussed in an atmosphere ¢f con-
structive ecriticism in both  Houses.
Everyone knows that in the last two
years this country has been through
a very bad patch. All countries, no
matter how rich, how advanced they
are, do strike such bad patches. This
happens to be a time when there is
hardly any country in the world
which has not either been through
a difficult period or is not in  the
midst of it today, but as the President
has pointed out, we do think that the
clouds are beginning to lift. I think
they must lift, because the people of
this country are determined to sur-
mount their problems and to march
ahead towards economic development.

The President referred to the food
situation in Bihar where only a few
months ago we struggled hard to
avert what might have been one of
the worst human tragedies because of
famine, There are prospects of -]
record food production of 81 lakh
tonnes against Bihar's previous best
figure of 74 lakh tonnes, which was
achieved in 1964. In this State which
went through that agony and distress,
which survived the two years of a
terribly severe and unprecedented
drought, our peasants have toiled and
produced seven lakh tonnes more food
than the earlier record of the State.
What greater tribute could there be
to their spirit of fortitude or to their
heroism? Can we not be proud of
them? <Can we not be proud of this
old yet ever young Bharat Mata who
produces the stuff out of which such
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heroes can be made? When the
relief works were undertaken  last
year, we were al] very anxious and
did our best that they should be so
chosen and executed that to the ex-
tent possible they would result in a
permanent asset for the agricultural
production programme. Programmes
of all kinds were pushed through
during the last year, even while we
were strugglnig with all kinds  of
difficulties and shortages. We have
fortunately had a good karif harvest,
for which we are certainly thankful
to nature, as one hon. Member just
‘mentioned. I would respectfully say
that we should also be thankful for
the research which our young scien-
tists and technicians have been doing
and for the applica‘ion of that re-
search to the field. We must also be
thankful for the help which the State
has given to these people and to the
many-sided efforts of our cultivators.
In the last karif season 6 million acres
were brought wunder high-yielding
varieties as compared to only  4.82
million acres in the preceding year.
In the year now coming to a close we
expect t0 cover some 15 million acres
of land under high-yielding varieties
of seed; 1.45 million tonnes of nitro-
genous fertilisers are to be used as
compared to just over half a
million tonnes in 1965-66. Insti-
tutional  credit  for agriculture
has also been expanded and
may tota] something like Rs. 650
crores at the end of 1967-68 as
against Rs. 550 crores at the end of
the previous vear. These are some
examples of the stupendous effort
which is being made to rolve the
problem of food. At the same time
as the President has cautioned us,
we cannot be complacent, We are not
complacent, and we Jdo not want to
gdlacken our efforfs 1n any way. Ve
are doing our best to build an ade-
quate buffer stock. The State
Goverpments with the assistance of
the Food Corporation are intepsify-
ing food procurement all gpver the
country. According to the lagest
figures available, the karif pro~uwe-
ment has so far amounted to neurly
2 million tonnes. But unfortunately
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there was a general delay in the
sowing last year, and therefore the
procurement operations started in
earnest only a fortnight ago, 3 whole
month late, but we hope that from
now on the work will be expedited.

The hon. Member, Shri Dahyabhai
Patel used the words “0ld widow's
wail”. I am afraid he was narrating
the familiar old tale of woo which
is often described by those who are
basically opposed to the very process
of planned economic development.
What comfort can I give to the hon.
Member except to suggest that he
and his colleagues in the Swatanira
Party should persevere in their
efforts to come {0 power at the
Centre so that they may have the
opportunity to practise econgmic
policies and philosophies which even
those who swear by the sacred laws
of the market do not practise now.
But who 15 to argue with a neo-
industrialists who cannot see the
simple fact that beyond the laws of
the market, there are millions and
millions of hungry and needy men,

women and children demanding
social  justice, who cannot be
ignored”® This country, Madam, as

we are all aware, is faced with an
unprecedented situation and I do
not think, the Government does not
think, that any set of dogmas or
slogans, whether of the right or of
the left can succeed in providing an
answer to our problems. We must
proceed very carefully. We have to
create wealth in a poor country with
Iimited resources, and at the same
time see that the disparity between
the rich and the poor is not widened.
We must do this in a background of
a rapidly rising population and very
rapidly rising expectations of the
people. Thus we have endeavoured
during the last two decadeg to put
our {faith in the efficiency of planned
develepment processes.  We believe
firmly that there is no other practi-
cal alternative to the path which we
are pursuing, which is the middle path.
We shall persist in jt.  Difficulties
there will be in every sector, in the
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agricultural sector, in the industrial
sector, in the public sector and indeed
even in the private sector. But these
difficulties can and rnust be overcome
intelligently and within the broad
framework of planned economic deve-
lopment. My personal opinion is
that, for anyone to regard the laws of
the market as sacred would be as
disastrous as to listen to those who
think that the economy could be orga-
nised in terms of a monolith.

5t

e R ¥

In a few days the Budget will be
presented and that will give hon.
Members and the Government an
occasion for a detailed review and
discussion of our economic problems
and policies. However, I should like
to refer briefly to a problem which
was raised by an hon. Member in my
presence and which is agitaling the
minds of all of us here and outside.
That is the problem of unemploy-
ment and specially of unemploymel?t
amongst young people. In the Presi-
dent’s Address the problem was
stateq with the wutmost clarity,
sincerity and frankness. Government
is carefully examining the range and
extent of the problem, specially that
of unemployment amongst young
engineers. I have asked the
Planning Commission to look into
this matter, to urgently, undertake
a study of the matter, I think that
the President put the problem in its
true perspective when he linked it
to the growth and development of
the economy as a whole, at a rate
and level which would absorb the
growing population as well as the
growing number of people who are
now coming out of our universities
and colleges. In the meantime
whatever lies within the power of
the Government will be done to
ameliorate the difficulties and to put
right the maladjustments. It 1Is
hoped that when economic activity
picks up as a result of better agri-
cultural production and the conse-
quent quickening of the process of
development, the employment aitua-
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tion will show significant
improvement. .

An important question raised by
one of the last speakers was that of
the under-privileged sections of the
community. He is not present here
now and I do not know what other
Members have said, but for myself 1
can certainly say that there has been
no occasion when I have not dealt
with the problem, whether speaking
here or outside, because it is a
problem which is constantly before
us, and again it is one of those facts
which we simply cannot ignore. 1
do not want to deal with this prob-
lem from a partisan point of view,
but when people specifically lay the
blame on our party, it is only right
that I should put the facts straight.
It is our party more than any other
which took up this problem right
from the beginning, which has kept
it in the fore, and which 1s taking
steps to see what can be done to
help these people, within the limits
of our resources. It is true that much
that should have been done has not
been done and I fully agree that
our efforts should be intensified. But
my Government is committed to
intensifying these efforts and doing
whatever it can for our brothers and
sisters of the Scheduled Castes and
Scheduled Tribes and of those areas
which are known ag the backward
areas. But here again the problem
cannot, be solved by simple devices
or slogans. Fundamentally it is
not merely a problem of changing
social attitudes, that in itself is very
important, but also of providing the
necessary economic wherewithal for
their economic and social uplift,

Now, in the realm of foreign
policy, the two questions—on the one
side we are blamed for referring to
these questions, on the other side hon.
Members opposite refer to them them-
selves so that one has to reply—the
two questions which are constantly
with us are the problems of Vietnam
and West Asia. These have attracted
much attention.

< ~
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We are concerned with Vietnam !

because any situation whicn exposes
instability in South East Asia is of
concern to us. We have made our
views very clear. Unfiortunately,
they seem to irk the hon, Members,
both from the left and the right. We,
none the less, adhere to that position
as we think that it is the only
possible position. We nave always
believed that there cannot be a
military solution. All the later events
have proved that ocur assessment is

correct. That is why we have held
that the first step should be the
stoppage of bombing of North

Vietnam and after that, other steps
can be considered.

With regard to West Asia also, we
have consistently striven for the
acceptance of the principle that no
one should profit from or retain the
fruits of aggression and that every
State has a right to exist in peace
and security. I deo not propose to
deal with the wider probiems of
our foreign policy whether they re-
late to Pakistan or China because
the situation has not really changed
since these questions were last
debated in this House. Some hon.
Members would like us to be more
tough and others to be less tough.
But we think that we should pursue
our own middle course. In brief, I
want to say that we do welcome
friendship but friendship must be in

consonance  with our national
interests.
Since our President addressed

Parliament, Madam Deputy Chair-
man, an important event has taken
place. I refer to the Award made
by the International Tribunal in
Geneva in respect of the determi-
nation of the boundary - between
Gujarat and West Pakistan, I have
already made a brief statemeat on
the subject. Many remarks have
been made here. I have listened to
them with great attention and those
I have missed, I have read them w.lh
great care. But I am sure, you will
understand, Madam, that while the
Award is under study, it would not
be proper for me to say anything

!
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more at this stage. I would,
however, like to take this opportunity
to request our friends in Pakistan
not to get excited, nor attribute any
motives to us.

1968 1

Omne matter which was mentioned
was about something whith our
friends from the PSP have said. It
seems that reports have appeated in
newspapers that I said something
about the PSP’s view. There is a
misunderstanding about this. I men-
tioned wvarious parties. But I did
not mention the PSP in this because
earlier on, I had said this tock pilace
at another meeting that 1 had not
yet met the PSP leaders. I only met

them after that particular meeting
was over. Thus there was a mis-
understanding and some people

thought that I hag given the views
of the PSP. At that time I did not
have them.

Shrimati Yashoda Reddy said
something—I am sorry to have to go
back to the language question for a
minute—about my Rae Bareilly re-
mark. I have already tried to clarify
that I did not say that at all,

May I conciude, Madam; by reite-
rating my unlimited faith in the
basic goodness, decency and wisdom
of our people? It is by the exercise
of these qualities that our nstion can
progress, overcoming its many d{iffi-
culties and set-backs. if any
political party in the couniry can
promise the people continuous
advance all along the firont without
any set-backs, difficulties and dis-
appointments, I should like to say
that it probably does not know what
it is talking about. I am anxious, and
I thivk it is in the country’s interests,
that we should evolve a common
denominator of approach, of under-
standing and of co-operation on
every issue of major national im-
portance and I shall certainly conti--
nue to try for it. .

There is one matter which I forgot
to mention which several hon. Mem-~
bers have, mentioned here. I think it -
is extremely important, It is what
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attitude do we all take to gur na-
tional emblems, whether it be the
national flag, the national emblem or
the National Anthem? These do not
beleng to any one part of India, they
de not belong to any one pelitical
party. Once the rountry has
accepted them as national emblems,
they are the symbols of the dignity
of the nation. What is a flag? You
can say, it is a mere piece of cloth.
And yet it is a piece of cloth for
which countlesgs people have given
their blood and their lives. And it is
this which gives it dignity. It is
this that we honour the flag. ‘The
question is not merely of the colour
or the cloth, It is what the flag
stands for. Therefore, I think that
all parties and all people should
come to some understanding on these
basic issues and see that there is no
disrespect  shown to  national
emblems,

In the meantime, Madam, we in
this Government shal] continue to
persevere in our endeavour in the
firm conviction that India is going
forward and will go forward, perhaps
slowly but none the legs surely and
steadily.

Thank you.
AT TRIIqqOr: WAL, ¥ oF
TqEiYHT FEATE | AR AT ¥ A
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THE DEPUTY CHAIRMAN: I

find that there is nothing in what

Mr. Rejnarain has said and it needs

no clarification. I pdoceed. I sk:all put
the amendments to vote,

o AT T FART
TPSEETT  FET ENTT ATAATAT ?

THE DEPUTY CHAIRMAN: The
question is:
3" “That at the end of the

Motion, the following be added,
namely: —

‘but regret that while dealing
complacently with the food
situation, the Address has, sur-
prisingly, failed—

(i) to announce the' removal
of zonal and other barriers to
the free movement of food-
grains and feodstuffs threugh-
out the country which had
been immposed by reason of an
acute shortage that nc lenger
persists;

(ii) to announce the end of
the policy of cempulsery
monopoely procurement;

{ii) to  propose concrete
megsures which would provide
- incentive to the farmer to

-
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increase production in ordet to
cope with the riging
population.” ”

The motton was negatived.

THE DEPUTY CHAIRMAN: The
question is:

3 “That at the end of the
Motion, the following be added,
namely: —

‘but regret that while referring
to the need for raising the effi-
ciency of State sector enter-
prises, the Address has failed to
declare (a) the acceptance of the
recommengations of the Adniinis-
trative  Reforms Commission

enterprises function more effi-
ciently by giving them maximum
autonomy from interference by
the politiclans and buteaucrats
in office, and (b) a readiness to
restrict the establishment of new
State enterprises.’”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

4. “That at the end of the Motion,
the following be added, namely: —

‘but regret that while referring
to the question of reorganisation
of a border State like Assam, no
reference whatsoever is made in
the Address to the deplorable
attack on Indiap citizens of non-
Assamese origin and their pro-
perty that took place in broad
daylight in Gouhati ang other
places in Assam on Republie Day,
the 26th January, 1968, resulting
in a large number of them be-
coming homeless and in the des-
truetion of property worth crores
of rupees as a result of the denial
of even elementary protection to
those who were left at the mercy
of the mob.”

The motion waé nepdtived. ° -

:  which are deviseq to make these |
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“THE DEPUTY CHAIRMAN: Tle
guestion is:

5. “That at the end of the Motion,
the following be added, namely :(—

‘but regret that while referring
to the prevalent unemployment,
there is no mention in the Ad-
dress of concrete steps to provide
employment  opportunities by
encouraging productive invest-
ments.””

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is-

The

6. “That at the end of the Motion,
the following be added, namely:—

‘but regret that while referring
to the conflict in Vietnam, the
Address (a) repeats the sterile
appeal for an unconditional
stoppage of the bombing of
North Vietnam at a time when
North Vietnam and the Viet Cong
have intensified their attack on

—capital of South Vietnam and
other places resulting in large
losses of civilian life and (B> mn
this manner shown an utter lack
of appreciation of the real nature
of North Vietnamese aggression
on South Vietnam and the desir-
ability that it should be repelled
in the interests of peace and
security of the countries of South
and South-East Asia including
our own.”

The motion wds negatived.

THE DEPUTY CHAIRMAN:
question is:

The

7. “That at the end of the motion,
the following be added, namely:—

‘but regret that while referring
te the movements for liberation of
people from colonjal rule in the
southern part of Africa, the Ad-
dress fails to refer to the brave
struggle of the people of Tibet for
the liberation of their country
from Chinese Communist domina=~
tion.””

The motidn wus negatived.

<

t



1777

THE DEPUTY CHAIRMAN:
question is:

The

8. “That at the end of the motion,
the following be added, namely:—

‘but regret that while contenting
itself with a platonic hope that
the ties between India and the
countries of South and South-
East Asia will be further strength-
ened, the Address makes no con-
crete proposals in regard to filling
the vacuum caused by the with-
drawal of British power from the
region and the developing of a
system cof regional collective secu-
rity among the countries of South
and South-East Asia against the
commopn menace of Chinese Com-
munist expansionism.’”

The motion was mnegatived.

THE DEPUTY CHAIRMAN: The

question is:

9. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not contain concrete propo-
sals to solve the problems created
by the divisive forces in the name
of region, language or community,
which are destroying the unity of
the country.’”

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

10. “That at the end of the motion,
the following be gdded, namely:—

‘but regret that the
does not contain in particular,
any proposals capable of imple-
mentation which seek to reconcile
the serious differences of opinion
between the Centre and the
States on the Official Languages
Act recently enacted by Parlia-
ment.’” )

The motion was negatived.) R

Motion of Thanks on [ RAJYA SABHA ]
i
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THE DEPUTY CHAIRMAN:
question is:

11. “That at the end of the motion,
the following be added, namely:-—

‘but regret that the Address
does not reveal an adequate
awareness of the serious danger to
the stability of Parliamentary
institutions by recent develop-
ments in West Bengal Bihar and
Punjab.’”

1778
The

The motion was negatived.

THE DEPUTY CHAIRMAN: The

Question is:

12. “That at the end of the motion,
the following be added, namely:-—

‘but regret that the Address
does not contain schemes to re-
medy the staggering problems of
unemployment which threaten to
undermine the very fabric of the
community.” ”

The motion was negatived.
THE DEPUTY CHAIRMAN: The
question 1is:

13. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not contain suggestions for
the solution of the West Asian
crisis based on the just claims of
Israel for the recognition of its

_ territorial existence’”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

25. “That at the end of the motion,
the following be added, namely:—

‘but regret thay the Address
makes no mention of the grave
threat to the nation’s unity and
the growing sense of insecurity
felt by the large sections of
citizens and measures to combat
these tendencies.”

The motion was negatived.
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THE DEPUTY CHAIRMAN: The
question is:

26, “That at the end of the motion,
the following be added, namely:—

‘but regret thaty the Address
makes no mention of the grave
threat to the Constitution as evi-
denced by flagrant abuse of the
powerg of the Governors in the
matter of appointment or removal
of the Chief Ministers.””,

¢

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

27. “That at the end of the motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the grave
malaise in the nation’s economy
as evidenced by recession, rising

prices, unemployment, growing
disparity in the income, and
measures to combat or all allie-
viate the sufferings of our
people’. 7,

The motion as negatived.

THE DEPUTY CHAIRMAN: The

Question is:

28. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of any
measures to redeem the pledges
taken by Parliament to liberate
the territories occupied by China
and Pakistan”.

The motion ywas negatived,

E S

THE DEPUTY CHAIRMAN: The
question is:

29. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the de-
terioration in the socio-economic
conditions of Scheduled Castes,

[ 22 REB. 1968 ]
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Scheduled Tribes and other back-
ward classes of our paople and
measures to bring them up at
par with others in the society.’”.

The motion was negatived,

THE DEPUTY CHAIRMAN: The-
question is:

30. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to finalise the
Fourth Plan.'”,

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

31. “That at the end of the Motion,
the following be added, namely:-—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to nationalise
Genera] Insurance.’”. 3

The motion was negatived, “

THE DEPUTY CHAIRMAN: The
question is:

32, “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to settle the
dispute =about the future of
Chandigarh,, ”.

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

33. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Addresg of the failure
of the Government to implement
in full the recommendations of the
Khosla Commission Report for
Delhi Policemen.’ ”.

The motion was negatived,
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THE DEPUTY CHAIRMAN: The
wquestion is:

84. “That at the end of the Motion,
the following be added, namely:—-

‘but regret that there is no men-

- tion in the Address of the failure
of the Government to give assis~
tance to State Governments to
enable them to pay dearness al-
lowance to their employees at
par with the Central Government
employees.’ ",

The motion yas neggtived,

THE DEPUTY CHAIRMAN: The
~question is:

35. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to ban auto-

_mtion in LIC, oil companies
-and various public and private
sector undertakingg.’”

'
LEEE SRy

The motion was negatived, - -

THE DEPUTY CHAIRMAN: The
«question is:

36. ‘““That at the end of the Motion,
. the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
vf the Government to fix a national
minimum wage based on the re-
commendations made by the 15th
session of the Indian Labour Con-
ference.’ ”.

The motion ywas negatived,

THE DEPUTY CHAIRMAN: The
equestion is:

37. “That at the end of the Motion,

the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to include
Cochin Shipyard in the Feurth
Five Year Plan.”

“The motion pta negulived,

Motion of Thanks on [ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN: The
question is: )

38. “That at the end of the Mation,
the following be added, namely:—

‘but regret that there is po
mention in the Address of the
failure of the Government to con-
tinue rice subsidy to Kerala State.’”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

39. “That at the end of the Motion.
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the lailure
of the Government to allot suffi-
cient funds for the development
of Kerala.!”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

4. “That at the end of the Motion,
the following be added, namely'--

‘but regret that there is no men-
tion in the Address of the failure
of the Government to declare a
moratorium on foreign debt repay-
ment’”

The mution wes negatived,

THE DEPUTY CHAIRMAN: The
question is:

41, “That at the end of the Motion,
the following be added, namely: —

“but regret that there is no men-
tion in the Address of the failure
of the Government to stop imwyort-
ing PL 480 cotton despite foreign
exchange difficulties.””

The motion was negatived,

THE BEPUTY CHAIRMAN: The
aquestion is:

42, “That at the end of the Motion,

the following be added, namely:—

byt regret that there is no yoen-

tion in the Address of the Iailure
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of the Government to stop police
vérification  in public sector
undertakings.’”

The motion as negatived,

THE DEPUTY CHAIRMAN: The
question is:

43. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to compel the
newspaper manegements to im-
plement the wage board report
for working journalists and non-
working journalists.”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

44. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to find out an
amicable settlement of the
language question in India.””

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

45, “That at the end of the Motion,
the following be added, namely:—

‘but regret that there i% no men-
tion jn the Address of the failure
of the Government to condemn
U.S. aggression in Vietnam.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

46. “That at the end of the Motion,

. the follewing be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to prevent the
South  African representatives
from participating in the UNCT-
AD-II conference.””

The motion was negatived, . ,

[ 32 FEB. 1968 ]
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THE DEPUTY CHAIRMAN: The
question is:

47. “That at the end of the Motion,.
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the vindic-
tive attitude of the Government
towards West Bengal.'”

The motion was negatived,

THE DEPUTY CHAIRMAN: The-
question is:

48. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to distribute
waste land to the agricultural
workers and poor peasants.’”

The motion was negatived,

THE DEPUTY CHAIRMAN: The-
question is:

49. “That at the end of the Motion,
the following be added, namely:—-

‘but regret that there is no men.
tion in the Address of the failure
of the Government to put an end
to differential treatment given to
jawarns and officials in the Army.””

The motion was negatived,

THE DEPUTY CHAIRMAN:
question is:

The-

50. “That at the end of the Motion,
the following be added, namely:—

‘but regret that there is no men- -
tion in the Address of the failure -
of the Government to establish
Ambassadoria] relations with the
People’s Republic of China.”

The motion was negatived,
THE DEPUTY CHAIRMAN: The
guestion is:

51, “That at the end of the Motion,
the following be added, namely:—-

‘but regret that there is no men--
tion in the Address of the failure:

wt
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of the Government to ban the ac-
tivities of fascist organisation like
- . Shiv Sena in Bombay.'”

The motion was negatived.
THE DEPUTY CHAIRMAN: The
«question is:

of the
added,

52. “That at the end
Motion, the following be
namely:—

‘but regret that there is no
mention in the Address of the

. failure of the Government to
recogn:se the German Democratic

Republic, ” -
The motion was negatived,

THE DEPUTY CHAIRMAN: The
«question is:

53. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that there 1is no
mention in the Address of the
failure of the @Government to
condemn the establishment of
U.S. Military base in the Indian
Ocean.’"”

The motion was negatived,

THE DEPUTY CHAIRMAN: The

«question is:

54, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that there is no
mention in the Address of the
failure of the @Government to
fulfil their assurance to the staff
of the Telephone Revenue Ac-
counts office that they will be
absorbed in the other P and T
units of the Telephone Distriets
in New Delhi and Hyderahad.’ ”

“The motion was negatived. -
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THE DEPUTY CHAIRMAN: The
question 1is:

“That at the end of the

Motlon, the following be added,
namely:—
‘but regret that there is no

mention in the Address of the
failure of the Governmen{ to
stay the orders of the Postmaster
General, Madras Circle, Madras,
who has resorted tg reduction in
the strength of the peons in his
office.” ” 5

A

The mction was negatived,

THE DEPUTY CHAIRMAN: The
question is:

56. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that there 1is ne
mention in the Address of the
failure of the Government to
meet the representatives of the
All India (Posts and Telegraphs)
Administrative Offices Employees
Association, to negotiate on their
demands submitted on the 23rd
October, 1967. ”

The mction was negatived.

THE DEPUTY CHAIRMAN: The
guestion is:
57. “That at the

Motion, the following be
namely:—

end of the
added,

‘but regret that there 1is no
mention in the Address of the
failure of the Government to
put an end to the country’s de-
pendence on foreign foed.' ”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

58. “That at the
Motion, the following be
namely:—

end of the
addeq,

‘but regret that there is no
mention in the Address of the
failure of the Government to
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protect the existing conditions of

- service of the staff of the Tele-
phone Revenue Accounts Offices
resulting in pecuniary loss to
them due to the non-protection

of the present emoluments drawn

by them and their pay scales.’ ”

The muoticn was negatived.
.

‘

THE DEPUTY CHAIRMAN: The
gquestion is:

- 59. “That at the
Motion, the following be
namely:—

end of the
added,

-

‘but regret that there is no
$ mention in the Address of the
failure of the Government to
grant independent status to the
Postal Stock Depots in each Cir-
cle which is causing hardship to
the staff.’ ”

The racticn was negatived.

THE DEPUTY CHAIRMAN: The
question is:

60. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
stop the Heads of the Telephone
Districts in New  Delhi and
Hyderabad from resorting to re-

* ductions in the staff strength of
their respective offices.’ "

- The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

61. “That at the
Motion, the following be
namely:—

end of the
added,

‘but regret that there is no
mention in the Address of the
failure of the Government to
give the promised monthly quota
of 75,000 tons of rice to Kerala.'

The mction was negatived,

vy T R
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THE DEPUTY CHAIRMAN: The
question is:

§2 “That at the end of the
Motion, the following be added,
namely:—

‘but regret that there is no

mention in the Address of the
failure of the Government to
acopt a rational food policy.

The motion was negatived.
THE DEPUTY CHAIRMAN: The
question is:

63. “That at the end of the

Motion, the following be added,
namely:—
‘but regret that wnere is no

mention in the Address of the
failure of the Government to
grant adequate funds for develop-
ment of fisherieg in Kerala. ”

The 11ction was negatived.
THE DEPUTY CHAIRMAN: The
question is:

64, “That at the
Motion, the
namely:—

end of the
following be added,

‘but regret that there is no
mention in the Address of the
failure of the Government to
release all political “prisoners in
Bengal’ ”

The 1motion was negatived.
THE DEPUTY CHAIRMAN.
question is:

65. “That at the end of the
Motion, the following be added,
namely:—

The

‘but regret that the Address
does not mention the following
facts namely:—

(i) that after the adoption of
the no-confidence motion against
the Sanyukta Vidhayak Dal
Government in Bihar, the Gov-
ernor, by violating the provi-
sions of the Constitution, ad-
-ministered the oath of office of
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the Chief Minister to Shri
Satish Prasad Sinha for merely
two days, nominated Shri
Bindhyeshwari Prasad Mandal
to Legislative Council on  the
advice of the interim Chief
Minister, Shri Satish Prasad
Sinha 1n violation of article
171, and then administered the
oath of office of Chief Minister

to Shri Bindhyeshwari Prasad
Mandal,
(ii) that the Governor of

West Bengal installed Dr. Pra-
fulla Chandra Ghosh as Chief

Minister by dismissing the

U.L.F. Government without as-

r certaining its majority in  the

Legislative Assembly, leading

to a constituticual crisis in
Benga

(iii) that the Governor of

Punjab administered the ocath of
office of Chief Minister to Shri
Lachman Singh Gill despite the
fact that Shri Gurnam Singh
clatmed a  majority in  his
favour;

(iv) that Presidents’ rule was
inforced in Haryana despite the
faet that the majority was in
favour of Rao Birendra Singh’s
Minisfry;

(v) that the State Gevern-
ments have not been able to
grant dearness allowance to
their non-gazetted empiovees
atdmissible in terms of the re-
commendations of the Gajendra-
gadkar Commission for want of
sufficient financial assistiance
from Central Government, as a
result of which agitation by
employees in every State is be-
coming more and more violent,
and particularly in Haryana
where they resorted to :trike;

(vi) that no laws regulating
the appointment and service
conditions of Government em-
ployees in  pursuance off
article 309 of the Constitution
have so far been enacted even

Motion of Thanks on [ RAJYA SABHA ]
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after e.ghteen years of the com-
ing inte force of the Constitu-
tion;

(vi) that  Governmeat

‘ ployees have been deprived of
their trade union rights.’ ”

c.

Tho motion was negatived.

THE DEPUTY CHAIRMAN:' The
‘ question 1s.

!

66. “That at the end of the

Motion, the following be added,
namely = .
‘but regre. vae  Address

| does not mention the activities of
anti-national elements in Assam,
disrespect to the National Flag,
the acts of arson in Gauha!i on
the 26th January, the threat posed
by the infiltration of Pakistanis
into Assam and the steps for deal-
ing with them. ”

The mot-n was negatived

THE DEPUTY CHAIRMAN: The
question is:

67. “That a. the end of the

Motion, the following be added,
namely:-

‘but regret that the Address

does not mention the present

serious situation in East Asia and'
its repercussions on India and
concrete suggestiong to face it "

The ~nuution was negativea.

THE DEPUTY CHAIRMAN: The
question is: - e

68. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not say anything about the

formation of g single food zone
for the country as a whole by
abolishing the existing food
Zzones.” 7

The muticn wag nagatived.
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THE DEPUTY CHAIRMAN: The
question Is:

69. “That at the end of the

Motion, the following be added,
namely:~—
‘but regret that the Address

does not take note of lhe situa-
tion arising out of the threat to

the security of the country on
account of the aggressive designs

of China and Pakistan nor does
it indicate the steps to be taken
to face this challenge’”

The motion was negatived.

THE DEPUTY CHAIRMAN. The

question is:

70. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
dues nct mention the loss of crorcs
of rupees suffered by jndustries
in the public secter an account
of the wiade gap between estimates
and actual performances and the
steps for avoiding such losses.””

The motion was negatived.

THE DEPUTY CHAIRMAN: The

- Question is:

71. “That at the end of the
Motion, the following be added,
nhamely:—

‘but regret that the Address
does not 'mention the the repeat-
ed violations by Pakistan of the
Tashkant Declaration and the con-
crete steps which the Government
of India should take in regard to
such violations.” ”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
Question is:

72. “That at the end of the
Motion, the following be added,
nhamely:—

‘but regret that the Address
does not mention the wide dis-
parity between the dearness
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allowance of employees of the
Central Government and of the
various State Governments or the
action proposed for removing or
minimising that disparity.” ”

The mnoti0n. was negatived.

THE DEPUTY CHAIRMAN: The
question is:
73. “That at the end

Motion, the following be
namely -~

of the
added,

‘but regret that ne reference
has been made in the Address
about sieps to remove gradually
the impact of western cultures
prevalent among the high officials
of the Army and to propagate
Indian culture among them.’ "

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

74. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not indicate steps for ex-
pansion of the auxiliary force in
the interest of the security of the
country.” ”

The motion wdas negatived.

THE DEPUTY CHAIRMAI: The
question is:

75. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not indicate support for the
struggle for Independence by the
Pakhtoong and East Pakistan.’ ”

The rection was negatived,

THY, DEPUTY CHAIRMAN: The
question is:

76. “That at the end of the
Motion, the following be added,
namely:—

tbut regret that the Address
does not contain proposals for
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... bringing about uniformity in the

-c watter of giving relief to  the
families of deceased soldiers in
different States.’ ”

The otion was negatived.

THE DEPUTY CHAIRMAIN: The
_question is:

Z:0 qq. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention the scarcity of
kerosene oil all over the country
and the steps to be taken to meet
the situation.””

The mction was negatived.

THE DEPUTY CHAIRMAN: The
-question is;  fis

78. “That at the end of the
Motion, the following be added,
namely:~

‘but regret that the Address

.~ ~does not make any reference

-. . about the fixation and grant of

support price to the producers of
foodgrains.” ”

The motion was negatived. Y

THE DEPUTY CHAIRMAN: The
question is:

79. “That at the end of the
Motion, the following be added,
namely :—

‘but regret that the Address
does not indicate steps for abo-
lishing the special status given to
Kashmir under the Constitution
and to bring it on g part with
the other States’ ”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

80. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not refer to the growing
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indiscipline and disruptive ten-
dencies among the students and

the steps to be taken to remove
them.” ”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

81. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention the increasing
unemployment among engineers
and others and the steps for
solving this problem.’” .

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

82, “That at the end of the
Motion, the following be added,
namely:—

“but regret that the Address
does not make any mention of
the desirability of establishing
diplomatic relations with Israel
with a view to adding to the
number of countries friendly to
India.’”

e motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

83. “That at the end of the
Motion, the following be added,
namely =

‘but regret that the Address
does not mention about the need
for the attainment of indepen-
dence by Tibet.'”

The motien was negatived.,

THE DEPUTY CHAIRMAN: The
question is:

84, “That wt the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
contains no mention of the failure
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of Government to fuifil the assur-
ances given in the Addresses of
the previous Presidents and, the
steps to be taken to fulfil them
in future.’”

The mction was negatived.

THE DEPUTY CHAIRMAN: The
guestion is:

85. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address .

does not draw attention to the
indifference ang wrong planning
by Government for saving the
people from famine conditions in
the country.'”

The saotion was negatived,

THE DEPUTY CHAIRMAN: The
gquestion is:

86. “That at the
Motion, the
namely:—

end of the
following be added,

‘but regret that the Address
does not condemn Government
for not accepting the demand of
the Samyukt Socialist Party for
the recruitment of a ‘Food Army’
(Annu Sena) with a view to ex-
panding agriculture by bringing
under cultivation non-fertile,
fallow, barren and water-logged
areas, forest No. 4 and other
waste land.”

The motion wag negatived.
THE DEPUTY CHAIRMAN: The
question is:

87. “That at the end of the

Motion, the following be added,
namely:—
‘but regret that the Address

does not contain any warning re-
garding Government’s failure to
free the farmers from old debis
and make available to them
cheap mmanure, water and electri-
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city etc, and to the sufferings
caused to them thereby.’”

The rwtion was negatived.

THE DEPUTY CHAIRMAN: The
question js:

88. “That at the en;i iof” ‘f.he

Motion, the following be eadded,
namely:—
‘but regret that the Address

does not express concern about
the continued fall in the per
capita national ircome.’”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

89. “Th'at at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention Government’s
failure to check rise in prices of
essential commodities of every
day use.”

The motion was negatived,
THE DEPUTY CHAIRMAN: 'The
question js:

90, “That at the end of the

Motion, the following be added,
namely:—
‘but regret that the Address

does not draw attention of Gov-
ernment to the need for establish-
ing a rationel balance between
the prices of essential agricul-
tural produce and industrial pro-
ducts.’ ”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

91. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the = Address
does not emphasise the need for
irrigating the unirrigated land
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by making extensive wuse of
minor irrigation projects.'”

The mction was negatived.

THE DEPUTY CHAIRMAN: The
Questlon is:

92. “That at the end of
Motion, the following be
namery:—

Put regret that the Address
does not draw proper attention
ot Government to :he need for
Increasing export of goods pro-
duceg in the country.’*™

the
added,

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question js:

93. “That at the end of the

Motion, the following be added,
namely:—

‘but regret that the Address
does not denounce Government
for its failure to implement the
Fourth Plan, thereby leading to
recession, increased economic
strain on the poorer sections of
the people and loss to the
nation.” ”

The moion was negatived,

THE DEPUTY CHAIRMAN: The
guestion js:

9% “That at the end of the

Motion, the following be =added,
namely:—
‘but regret that the Address

does not throw any light on the
necessity for giving an  appro-
priate dearness allowance and
other facilities to the workers
and employees of the public sec-
tor indusiries and the other wer-
vices with a view to raise their
standard of living’”

The motion was negatived,
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THE DEPUTY CHAIRMAN: The
question is:

95, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not draw the attention to the
corruption and blackmarketing
prevalent in the Government
among Ministers and the adminis-
tration and does not contain any
exhortation to the Ministers and
responsible officers to lead an ideal
life in order to save the society
from morl degradation.’

The spolicr. was negatived,

THE DEPUTY GCHAIRMAN: The
question is: A

96. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not emphasise the need to
check the continuously increasing,
unemployment, poverty, dearness,
dacoity, murders, epidemics, im-
morality, riots and robbery.”

The molion was negatived.

THE DEPUTY CHAIRMAN: The
question js:

7. “That at the end of the
Motion, the following bhe added,
namely:—

‘but regret that the Address
does not mention Government’s
failure to improve the lot of the
Harijans and other backward
classes of peoble by implementing
the report of the Backward Class-
es Commission and by accepting
the Samyukt Socialist Party’s pro-
posal to reserve 60 per cent of
seats in every walk of life for
backward people (Harijans
Shudras, women, Advasis =and
poor Muslims).””

The sotion was negatived.
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THE DEPUTY CHAIRMAN: The
question is:

98. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not condemn the Govern-
ment for the riots which occurred
as a result of the wrong policies
of the Centra] Government re-
garding language, caste and com-
munity.’ ”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

99, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not condemn undue inter-
ference by the <Centre in the
affairs of West Bengal, Bihar,
Haryana and other non-Congress
States and the unholy attempt to
topple the non-~Congress Govern-
ments and thereby throttling the
Constitution,'”

The 1qotion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

100, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not take note of the failure
of Government to defend the
national borders.””

The raotion was negatived. v

THE DEPUTY CHAIRMAN: The
question is:

101, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does nol draw attention to the
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increasing foreign loang and the
mereasing foreign influence.””

The motion was negatived.

THF, DEPUTY CHAIRMAN: The
question is:

102. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not hold Government guilty
for non-acceptance of the demand
of the Samyukt Socialist Party
to create a third Power and a
third Camp in the international
field and to adopt a functional and
constructive foreign policy, nor
does it indicate how far Govern-
ment’s policy to advocate in turn
the cause of American #and
Russian blocs has gone against
the national interest.’”

The snotion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

103. "That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
doeg not warn the Government
about the harm suffered by the
country by not following a well-
planned and firm policy in rela-
tion to Pakistan and China in
the interest of the Nation.”*

The inotion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

104. “That at the end of the
Motion, the following be added,
namely:— !

‘but regret that the Address
has not warned the Government
akout those absurd and irrelevant
declarations made by it from
time to time regarding the solu-
tion of the Assam and Nagaland
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problems and thereby adding to
the unrest and riots in that area.’”

The 1otion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

105, “That at the end of the
Motion, the following be added,
namely:—

t ‘but regret that the Address
- does not draw the attention of the
Government towards the basic
mistakes so far committed by it
®  with regard to the practical do-
' mestic, foreign, educational, agri-
cultural and industrial policies.””

The 1action was negatived.

THE DEPUTY CHAIRMAN: The
question is:

106. “That at the end of the

Motion, the following be added,
namely:-—
5 ‘bhut regret that the Address

fails to emphasise that only by
amending the Constitution and
granting maximum possible
- powers to the States in order to
enable the people of the States
to fully develop themselves and
fashion their own destiny with~
out any dependence on and inter-
ference from the Centre, can the
fissiparous tendencies be checked,
unity of India cemented on a
durable basis and democracy
maintained and strengthened.’”

The motion was negatived.

TH® DEPUTY CHAIRMAN: The

question is:

107. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does ont mention the failure of
the Government to solve the
language problem on a democratic
basis by trying to impose only one
of the Indian languages as official
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language on the people of India,
thus  relegating other Indian
national languages to = secondary
position while at the same time
retaining a foreign language on
an official basis—a policy, lead-
ing to the balkanization of India.'”

Tie motion was negatived.

THE DEPUTY CHAIRMAN: The
question js:

108. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not sharply bring, out the
fact that only by amending the
Constitution and giving all the
Indian national languages the
status of link language, can the
vital national waspirations of the
peopl of India be satisfied, a
democratic solution found for the
language problem and democratic
unity of India strengthened.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

“That an Address be presented to
the President in the following
terms: —

“That the Members of the Rajya
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 12th
February, 1968.”

The House divided:

THE DEPUTY
Ayes—90; Noes—4,

CHAIRMAN:

AYES—90

Anand Chand, Shri.
Anandan, Shri T. V.
Anis Kidwai, Shrimati

Annapurna Thimmareddy,
Shrimati,

Devi
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Ansari, Shri Hayatullah.
Arcra, Shri Arjan.

Astbana, Shri L. D.

Bachchan, Dr. H. R.

Baharul Islam, Shri.

Bhatt, Shri Nand Kishore,

Bindumati Devi, Shrimati.

Chaman Lall, Diwan.

Chavda, Shri K. S.

Chetia, Shri P.

Dass, Shri Mahabir,

Devaki Gopidas, Shrimati.

Dharam Prakash. Dr.

Dharia, Shri M. M.

Dikshit, Shri Umashankar.,

Ghose, Shri Surendra Mohan.

Gilbert, Shri A. C.

Gujral, Shri I. K.

Gurupada Swamy, Shri M. S.

Kathju, Shri P. N.

Kaul, Shri M. N.

Khaitan, Shri R. P.

Koya, Shri Palat Kunhi.

Kulkarni, Shri A. G.

Lalitha (Rajagopalan), Shrimati.

Mallikarjunudu, Shri K. P.

Mangladevi Talwar, Dr. (Mrs.)

Mani, Shri A. D.

Maniben Vallabhbhai
Kumari.

Mathur, Shri Harish Chandra.
Mehta, Shri Om.

Mirdha, Shri Ram Niwas.
Mishra, Shri L. N.

Misra, Shri Lokanath.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmed.
Mookerjee, Shri Debabrata,
Muhammad Ishaque, Shri.
Muniswamy, Shri N. R.
Neki Ram, Shri.

Panda, Shri Brahmananda.
Pande, Shri Tarkeshwar.
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Parthasarathy, Shri R. T.
Patel, Shri T. K.

%atil, Shri G. R.

Patra, Shri N,

Phulrenu Guha, Dr. Shrimati.
Purkayastha, Shri M.

Pushpaben
Shrimati.

Ramaswamy, Shri K. S.

Ramaul, Shri Shiva Nand.

Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Govinda.

Reddy, Shri N, Sri Rama.

Reddy, Shri Y. Adinarayana.
Salig Ram. Dr.

Sangma, Shri E. M,

Sapru, Shri P. N.

Sen, Dr. Triguna.

Shah, Shri K. K.

Shukla, Shri Chakrapani.
Siddalingaya, Shri T.
Siddhantalankar, Prof. Satyavrata.
Singh, Shri Dalpat.

Singh, Dr. Gopal.

Sinha, Shri Awadheshwar Prasad.
Sinha, Shri B, K. P,

Sinha, Shri Rajendra Pratap.
Sur, Shri M. M.

Tankha, Pandit S. S. N.

Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati.
Tariq, Shri A, M.

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.

Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.

Varma, Shri B. B.

Varma, Shri C. L.

Vidyawati Chaturvedi, Shrimati.
Vimal Punjab Deshmukh, Shrimati.
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati,

Zaidi, Col, B. H.

Janardanrai = Mehta,
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Murahari, Shri G.
Rajnarain, Shri.

Kesavan (Thazhava), Shri,
Sinha, Shri Rewati Kant.

The motion was adopted

~t
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THE DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Friday, the
23rd February, 1968.
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